
NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 97/2022 (WZ) 
IA No. 166/2022 

BETWEEN 
Tanaji B. Gambhire ……...…. Applicant 

Versus 

Union of India & Ors. ……...…. Respondent 

AFFIDAVIT BY RESPONDENT NO. 22 
PRIDE PURPLE LANDMARK LLP. 

Date :21/08/2023
Place :Pune 

Filed by : 

Next Date: 
22/08/2023 

1562



INDEX 

Sr. Particulars Page 

1. Contact Details of Parties 1566 

2. Abbreviations Used 1571 

3. Dairy of Events 1572 

4. Synopsis 1574 

5. Memorandum of Application 1578 

6. ANNEXURE A 09/10/2012
The copies of bills and work orders
about the plantation of trees (Colly)

1661 

7. ANNEXURE B 07/04/2013 
PP’s submitted a letter to the PMC
garden department regarding
compliance report.

1681 

8. ANNEXURE C  17/07/2013
Challan paid to government for the
felling of Trees

1683 

9. ANNEXURE D  27/12/2013
Plinth checking certificate,
Commencement Certificates (Colly)

1688 

10. ANNEXURE E 21/07/2016 
PMC garden department survey
report

1703 

11. ANNEXURE F 14/09/2016
PUC vehicles details at the time of the
construction

1706 

12. ANNEXURE G 16/02/2022 
Compliance verification report by
MOEFCC Nagpur RO office.

1729 

1563



Sr. Particulars Page 

13. ANNEXURE H 25/07/2022
Valid copy of EC, and MPCB Consent
(Colly)

1770 

14. ANNEXURE I 30/06/2023
Six monthly compliance report with a
submission E-mail receipt

1797 

15. ANNEXURE J  15/08/2023
Google image of the site along with
the construction status.

1870 

16. ANNEXURE K 15/08/2023 
Site visit related to the plantation
verification (Photographs)

1871 

17. ANNEXURE L 16/08/2023 
Adv. Ragunath Mahabal Letter to
Chief Conservator of Forest regarding
the provision of tree plantation under
CAMPA

1877
-1879 

1564



ANNEXURES REFERRED  
FROM ORIGINAL APPLICATION 

Sr. Particulars OA Page 

1. ANNEXURE – R1 2012/01/06
First PMC Sanctioned Plan

126 

2. ANNEXURE – R2 2012/10/20
a) Various permission issued by

the Savitribai Phule University
Pune to PP for the tree
plantation.

b) Application of PP to Kendriya
Vidyalaya for the tree
plantation.

127-129, 
409, 

440-442, 

511 

3. ANNEXURE – R3 2013/07/25
Tree felling and Replantation
permissions issued by PMC
25/07/2013 page no. :179,
23,05/2014 page no. : 328
19/12/2016 page no. : 492

179-190, 
328-373, 
492-507 

4. ANNEXURE – R4 2014/01/09
MPCB First Consent to Establish

245-250 

5. ANNEXURE – R5 2014/12/01
Environmental Clearance Letter

395- 408 

1565



CONTACT DETAILS OF PARTIES 
BETWEEN 

......... APPLICANTS

1. Tanaji Balasaheb Gambhire
R/ o- CTS-296, Shukrawar Peth,
Laxmi Apartment, White House Lane,
Near Shivaji Maratha High School,
Pune - 411002.
Email : tanaji_9june@yahoo.com
Phone : 9420181896
 

2. Vishal Shantaram Darwatkar
R/o: S. No. 20/SB, Flat No-904,
B-Wing, Paramount Eros, Katraj-Kondwa
Road, Kondwa-Budruk,
Pune - 411046, Maharashtra
Email : vishaldarwatkar24@gmail.com
Phone : 9121697666
 

VERSUS

........ RESPONDENTS

1. Union of India
Through Secretary-MoEFCC
Ministry of Environment, Forest & Climate
Change Paryavaran Bhawan, COO Complex,
Lodhi Road, New Delhi - 110001
Email : secy-moef@nic.in
Phone : 011-24695262
 

2. Central Ground Water Authority
Through Member Secretary,
18/11, Jamnagar House, Man Singh Road,
New Delhi – 110011
Email : cgwa@nic.in
Phone : 011-23383824
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3. Central Pollution Control Board
Through Member Secretary,
Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi - 110032
Email : mscb.cpcb@nic.in
Phone : 011-43102030
 

4. The Chief Secretary
Government of Maharashtra,
Annex Building, Mantralay, Fort,
Madhan, Kama Road,
Mumbai – 400032, Maharashtra
E-mail : chiefsecretary@maharshtra.gov.in
Phone : 022-22886141
 

5. Principal Chief Conservator of Forests
Office of the PCCF,
3rd Floor, Van Bhanvan, Ramgiri Road,
Civil Lines, Nagpur - 440001, Maharashtra
E-mail : pccfhoffms@gmail.com
Phone : 071-22550670
 

6. The Principal Secretary
Environment Department
Government of Maharashtra,
Room No. 217, 2nd Floor, Annex Building,
Mantralaya, Madam Kama Road,
Mumbai - 400032
Email : psec.env@maharashtra.gov.in
Phone : 022-22819517
 

7. State Level Environment Impact
Assessment Authority -Maharashtra
Through Member Secretary-SEIAA
15th Floor, New Administrative Building,
Mantralaya, Madam Kama Road,
Mumbai - 400032
Email : psec.env@maharashtra.gov.in
Phone : 022-22819517
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8. State Expert Appraisal Committee (III) 
Maharashtra 
Through Member Secretary (SEAC III) 
15th Floor, New Administrative Building, 
Mantralaya, Madam Kama Road,  
Mumbai - 400032 
E-mail : psec.env@maharashtra.gov.in 
Phone : 022-24695287 
 

9. Maharashtra Pollution Control Board, 
Through Member Secretary-MPCB 
Kalptaru Point, 3rd Floor, Near Sion Circle, 
Opp. Cine Planet Cinema, Sion (E), 
Mumbai - 400022 
Email : ms@mpcb.gov.in 
Phone : 022-24020781 
 

10. Maharashtra Pollution Control Board 
Through Regional Officer-MPCB 
Jog Centre, 3rd Floor, Mumbai-Pune Old 
Highway, Wakadewadi, Pune - 411003 
E-mail : ropune@mpcb.gov.in 
Phone : 022-24020781 
 

11. The Principal Secretary 
Urban Development Department. 
Government of Maharashtra, 4th Floor, Annex 
Building, Mantralaya, Mumbai - 400032 
E-mail : sec_ud1@maharashtragov.in 
Phone : 022-22021444 
 

12. Pune Muncipal Corporation 
Through Municipal Commissioner 
Main Building, Shivaji Nagar, Pune - 411005 
E-mail : pmcmco@gmail.com 
Phone : 020-25501000 
 

13. The City Engineer, 
Building Permission Department  
Pune Municipal Corporation PMC Main Building, 
1st floor, Shivaji Nagar, Pune – 411005 
Email : prashant.waghmare@punecorporation.org 
Phone : 9689931311 
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14. Tree Authority-PMC 
through Superintendent of Tree Authority 
Pune Municipal Corporation,  
Garden Department, Sambhaji Udyan,  
Jangli Maharaj Road, Near Balagandharva 
Rang Mandir, Pune - 411005, Maharashtra 
Email : gardens@punecorporation.org 
Phone : 9860736670 
 

15. Ashok Ghorpade  
Chief Garden Superintendent,  
Pune Municipal Corporation,  
Garden Department, Sambhaji Udyan,  
Jangli Maharaj Road, Near Balagandharva 
Rang Mandir, Pune - 411005, Maharashtra 
Email : ashok.ghorpade@punecorporation.org 
Phone : 020-25506884 
 

16. Santosh Kumar Kamble 
Former Assistant Superintendent 
Pune Municipal Corporation, 
Garden Department, Sambhaji Udyan, 
Jangli Maharaj Road, Near Balagandharva 
Rang Mandir, Pune - 411005, Maharashtra 
Email : info@punecorporation.org 
Phone : 9689931233 
 

17. Savitribai Phule Pune University 
Formerly known as University of Pune 
Through Vice Chancellor, Ganeshkhind, 
Pune - 411007, Maharashtra 
Email : puvc@unipune.ac.in 
Phone : 020-71533633 
 

18. Dr. S. S. Devkule 
Former Professor and Head of Department  
Department of Botany, University of Pune  
Ganeshkhind, Pune - 411007, Maharashtra 
Email : deokule@unipune.ac.in 
Phone : 9371088210 
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19. Kendriya Vidyalaya Ganeshkhind 
Through Principal,  
Kendriya Vidyalaya Ganeshkhind,  
Pune - 411007, Maharashtra  
Email : kvganeshkhindpune07@gmail.com  

ppl.ganeshkhind@kvs.gov.in 
Phone : 9452787270, 020-25691108 
 

20. Collector of Pune 
Collector Office, Bund Garden,  
Pune – 411001 Maharashtra  
Email : rdc.pune-mh@gov.in 
Phone : 020-26122114 
 

21. The Police Commissioner 
Police Commissioner Office, 
Near Sadhu Waswani Chowk,  
Pune - 411001, Maharashtra  
Email : ctrlroom.home-pune@gov.in 
Phone : 020-26122114 
 

22. Pride Purple Landmark LLP 
An LLP incorporated under the 
Limited Liability Partnership Act, 
2008 with LLPIN: AAA-5170, 
having an office at: Sr. No. 108, 5th floor, 
Pride House, Near Pune University Circle 
E-mail : sundarraman@pridepurplegroup.com 
Phone : 8378994269 
having Project Address:  
“Park Landmark” 
S. No. 662, 665/ A, 666, Bibvewadi, 
Taluka: Haveli, District: Pune 
through Partners 
22A. Arvind Premchand Jain 
22B. Shravan Devkinandan Agarwal 
22C. Dhanalal Premchand Jain 
22D. Rajesh Ghanshyamdas Narang 
22E. Kamal V arandmal Galani 
22F. Harshwardhan Shravan Agrawal 
22G. Rishabh Jain 
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ABBREVIATIONS 

Short Full-form 

CAMPA Compensatory Afforestation Fund 
Management and Planning Authority 

CPCB Central Pollution Control Board  

CTE ‘Consent to Establish’ 

CTO ‘Consent to Operate’ 

DCR Development Control Rules for 
Pune Municipal Corporation Pune 1982 

EC Environmental Clearance 

EIA Environment Impact Assessment 

FSI Floor Space Index 

MoEFCC Ministry of Environment, Forest, and 
Climate Change, Government of India 

MPCB Maharashtra Pollution Control Board 

MRTP Maharashtra Regional and Town 
Planning Act 1966 

NGT National Green Tribunal 

OA Original Application 

PMC Pune Municipal Corporation 

PP Project Proponent  

SEIAA State Environment Impact Assessment 
Authority, Maharashtra 

sq.m 
/m2 

Square Meter; area measurement unit 

WZ Western Zone 

PPLL Pride Purple Landmark LLP 
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DIARY OF EVENTS 

Sr. Date Activity / Particulars 

1. 2011/12/02 Purchase of Land  
(Assignment Deed) 

2. 2007/03/30 First Building Plan Sanction 
granted by PMC 

3. 2012/01/25 Tree cutting application 

4. 2012/mm/dd Application to Hon’ble High 
Court Bombay for tree cutting 
and transplantation 

5. 2013/07/01 Hon’ble High Court Order 
regarding the permission of 
tree cutting and 
transplantation. 

6. 2013/07/25 1st PMC approval for tree 
cutting and transplantation. 

7. 2014/05/23 2nd PMC approval for tree 
cutting and transplantation. 

8. 2016/12/19 3rd PMC approval for tree 
cutting and transplantation. 

9. 2014/12/01 Environmental Clearance from 
the State of Maharashtra  
(A & B building) 

10. 2014/01/09 Consent to Establish from 
MPCB (A & B building) 
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Sr. Date Activity / Particulars 

11. 2018/11/27 1st Expansion of the 
Environmental Clearance from 
the SEIAA-Maharashtra  
(addition of E & F building) 

12. 2019/09/16 1st Expansion of Consent to 
Establish from MPCB  
(E & F building) 

13. 2019/01/30 Consent to Operate from 
MPCB (A & B building) 

14. 2022/07/25 2nd Expansion of the 
Environmental Clearance from 
the SEIAA-Maharashtra  
(C& D building) 

15. 2022/08/08 Application for 2nd Expansion 
of Consent to Establish from 
MPCB (C & D building) 
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SYNOPSIS 

1. This full-fledged Affidavit is filed by Pride 

Purple Landmark LLP (PPLL) – ‘Project 

Proponent’ (PP), Respondent No. 22 (hereafter 

referred to as a PP), as per the direction of Hon’ble 

NGT dated 19/05/2023. 

2. PP has already filed an affidavit on 

03/01/2023 specifically objecting to the admission of 

OA with preliminary objections on the maintainability 

on the law points, on the limitation, plurality of 

causes raised, causes covered specifically by other 

acts (hence excluded from EPA) and ambit without 

absence of substantial question of the environment 

as defined in 2(m) and dispute from that, 

Applicability of schedule-I of NGT Act 2010, and 

Compensation without schedule-II of NGT act 2010 

dated 03/01/2023. Therefore, to avoid repetition 

these grounds are not covered again in this affidavit 

but the objections are still valid and alive. 

3. The OA has been filed on 18/11/2022. 

Applicant has claimed that “Therefore, the Cause 

of Action first arose to file this Original 

Application is on 21/06/2021, when PMC 

granted Commencement Certificate vide No. 

CC/0634/21”. This by itself can’t be the cause of 

action raising ‘substantial question related to the 

environment’ and the date of cause when it first 
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arose’. [ OA Point No. 24(d) Page 61]  

4. The details of the 'Environment 

Clearance', 'Consent to Establish' and 'Consent to 

Operate' obtained by the PP are provided below; 

Sr. Type  Applied  
on  

Received 
on  

Validity  
up to 

Area 
sq. m 

1 EC  01/12/2014 5 years 26080.62 
   27/11/2018 7 years 35380.55 
   25/07/2022 7 years 57663.19 
      
2 CTE 05/07/2013 09/01/2014 09/01/2019 55402.63 
  21/01/2019 16/09/2019 09/01/2024 50168.00 
  08/08/2022 25/05/2023 15/09/2024 57663.19 
      
3 CTO 11/10/2017 30/01/2019 31/01/2019 19811.44 
  11/01/2017 14/03/2019 31/01/2020 19811.44 
  06/02/2020 29/06/2020 31/01/2021 19811.44 
  26/02/2021 11/08/2021 31/01/2022 35380.55 
  17/01/2022 29/12/2022 31/01/2024 35380.55 
      
The ‘total covered built-up construction area 
including FSI and non-FSI’ as on date at site is 

57663.19 

Note: The construction area applied for the 'Consent 

to Establish' dated 05/07/2013 and 21/01/2019 is 

the proposed area. The EC was issued as per the IOD 

received from the PMC. Therefore, the difference 

seems in the EC area and the 'Consent to Establish' 

area. The construction was never increased than the 

construction area approved by under 'Environment 

Clearance'. 

5. At present the total covered built-up 

construction area of the project is 54377.49 sq. m. 

Which is as per the valid EC (57663.19 sq. m) and 
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'Consent to Establish' (57663.19 sq. m). Out of the 

total approved construction area, 94% of work is 

completed and the remaining 6% of work will be 

completed in upcoming year depending on the 

approvals from all concerned government bodies. 

The project is not completed yet therefore the 

deficiency in the compliances like Tree plantation, 

Rainwater harvesting pits, Solar panel installation 

etc. will be completed before completion of the 

project. 

6. At present Building C & D is under 

construction and work is in progress as per the valid 

EC and CTE. The validity of EC is up to 25/07/2029 

(Ref: MoEFCC notification dated 29/04/2015) and 

CTE is valid up to 09/01/2024. 

7. The Applicant’s contentions are 

related to the felling of the trees, 

implementation of EC conditions and Consent 

conditions and the alleged imaginary 

underground water channel of the Peshave Era 

passing through PP’s projects. 

8. Through this affidavit PP has answered all 

the allegations made by the Applicant in this 

application. 

9. The allegations made by the applicant are 

baseless and vague. PP states that the following 
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issues are not for the Hon’ble Tribunal to adjudicate, 

as they are not under the Acts in Schedule-I and 

those are specifically covered by other Acts.  

i. Local Planning Authority building Plan 

sanction is covered under MRTP and DC 

Rules 

ii. Cutting of tress is under ‘The Maharashtra 

(Urban Areas) Protection and Preservation of 

Trees Act, 1975’; this does not come under 

Schedule-I of NGT ACT 2010. 

iii. Fresh Building Plan sanction is not a 

‘substantial question related to the 

environment’ as defined in 2(m) 

***  
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MOST RESPECTFULLY SUBMITTED 

1. I, Arvind Premchand Jain, working as the 

Partner, am filing this affidavit for the answering 

Respondent No. 22, M/s Pride Purple Landmark LLP., 

the Project Proponent (hereafter referred to as PP 

for the sake of convenience). I have the knowledge, 

information, and authority to file this Affidavit in 

Reply. I have perused the Original Application and 

additional documents submitted by the applicant. 

2. I am filing this full-fledged affidavit as per 

the direction of the Hon’ble NGT dated 19/05/2023. 

I already filed an affidavit to oppose the admission 

of this OA on the preliminary issue of law points; i.e., 

on limitation, plural causes in one application, and 

maintainability of the ambit which needs to be heard 

by the Tribunal before seeing the merit of the case. 

3. I state and submit that the OA is 

hopelessly barred by limitation as the cause of 

action first arose on 25/07/2013. i.e., when 

the first permission for the felling of the trees 

was granted. This is 3403 days (9.3 years) 

prior to the filing of OA on 18/11/2022. Hence 

on the limitation grounds alone, it directly ousts the 

jurisdiction of this Hon’ble Tribunal to entertain, 

consider, deliberate, hear and adjudicate this 

application. As such, it is of utmost importance that 
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the limitation and maintainability issue must be 

decided at the outset. 

4. The allegations are seeking demolition 

and/or imposition of compensation for the felling of 

the trees; whereas the cause of action of felling trees 

“first arose” on 25.07/2013. 

THE FACT OF THE CASE 

5. PP is one of the reputed builders of Pune 

who has completed more than 50+ construction 

projects in Pune and Maharashtra. The alleged 

project is situated in Bibvewadi which is the south 

region of Pune City. 

6. PP purchased the said project land on 

02/12/2011. After that, PP received the first sanction 

of the Local Body i.e., PMC on 01/06/2012. 

7. PP made first application for permission for 

tree cutting on 25/01/2012 which was received on 

25/07/2013 after the Hon’ble High Court Order dated 

01/07/2013. Subsequently, PP received the 2nd and 

3rd tree-cutting permissions on 23/05/2014 and 

19/12/2016 respectively. In between PP received the 

'Environment Clearance' and 'Consent to Establish' 

from the concerned authorities. 

1579



 

8. PP started the construction of the project 

immediately after receipt of the 1st EC on 

01/12/2014. After that two times 'Environmental 

Clearance' expansions and one time 'Consent to 

Establish' expansion took place. PP received the 

'Consent to Operate' from MPCB on 30/01/2019 for 

building A and B. 

9. PP’s submitting this information to the 

Hon’ble Tribunal make aware of the fact that before 

filling this OA PP had received three times 

'Environmental Clearance' with expansion, two times 

'Consent to Establish' with expansion, One-time 

'Consent to Operate' and three times tree-cutting 

permission. 

10. The OA has been filed on 18/11/2022. 

Applicant has claimed that “Therefore, the Cause of 

Action first arose to file this Original Application is on 

21/06/2021, when PMC granted Commencement 

Certificate vide No. CC/0634/21”. This by itself can’t 

be the cause of action raising ‘substantial question 

related to the environment’ and the date of cause 

when it first arose’. [ OA Point No. 24(d) Page 61] 

11. PP state and submits that the PMC 

sanction plan for expansion i.e., 21/06/2021 is an 

artificially created date of cause of action that first 

arose by the applicant. This date has no standing in 
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the eyes of the law or for counting the period of 

limitation u/s.15 and particularly with respect to the 

cause of action first arose of cutting trees. Whereas 

PP received its 1st PMC sanction in 2007, 1st Tree 

cutting permission in 2013 and 1st EC in 2014. Then 

how come 21/06/2021 can be become or considered 

as a first cause of action for this project? And how 

does the applicant question the activity or 

construction completed before this date? 

12. Applicant has made main allegations 

related to the felling of the trees. The first tree-

cutting permission was obtained on 25/07/2013 

but applicant has not mentioned as to when the 

cause of action first arose. This tree cutting 

permission is 3403 days (9.3 years) prior to the filing 

of OA on 18/11/2022. First of all, this cause is 

admittedly governed by ’The Maharashtra (Urban 

Areas) Protection and Preservation of Trees Act, 

1975’ [ OA Page 11, 20, 28, 44, 50, 54] which is 

not in Schedule-I. Further, as it is specifically 

covered and dealt with by a specific Act, and hence 

even the Environment (Protection) Act 1986 

excludes its applicability under its s.24. 

13. The question of ‘relief, compensation, 

restitution’ u/s.15 for the period of up to 5 years, 

comes only when adjudication of such dispute on 

‘substantial question related to environment’ is 

1581



 

complete under s.14 of the NGT Act 2010. As such 

the period of limitation is only six months for filing 

the OA from the date of cause first arose. 

14. The applicant has not filed Form-II as 

prescribed for compensation u/s.15. He has not 

claimed any ‘relief, compensation, restitution’ for 

himself. No Court Fees have been paid for the 

compensation claimed. As such this application can’t 

be entertained u/s.15. The relief sought is non-

consequential. e.g. the consequential relief against 

the cause of not planting of trees would be planting 

of trees. 

POINT-BY-POINT REPLY TO THE OA 

ALLEGATIONS  

15. PP has already submitted his reply to the 

points related to the limitation and maintainability of 

this application but as per the direction of the 

Hon’ble Tribunal submitting the pointwise reply to 

each allegation made by the Applicant as follows, 

Point No. 1 Page No. 8, Point No. 2 Page No. 8 
and Point No. 3 Page No. 8 

REPLY: No answer necessary  

Point No. 5 Page No. 13 
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The Applicants above named begs to submit this 
Memorandum of Application against gross intentional 
violation of terms and conditions of Environment 
Clearances dated 01.12.2014 & 27.11.2018 
procured under EIA Notification-2006 r/w 
Environment (Protection) Act-1986, Consent to 
Establish dated 09.01.2014 & 16.09.2019 and 
Consent to Operate dated 29.06.2020 & 11.08.2021 
procured under Water (Prevention and Pollution 
Control) Act-1974, Air (Prevention and Pollution 
Control) Act-1981 and Solid waste & Hazardous 
Waste Handling Rules, Illegal felling of trees, no 
compensatory plantation on own land for carrying 
out illegal building construction in Residential & 
Commercial building construction project “Park 
Landmark” by Respondent No. 22/M/s. Pride Purple 
Landmark LLP (Project Proponent-PP”) situated at 
“Park Landmark” situated Survey No. 665/A, Village 
Bibvewadi, Tal-Haveli, District-Pune within the limit 
and jurisdiction of Pune Municipal Corporation (In 
short “PMC”). This gives rise to substantial question 
relating to implementation of the environment 
protection & improvement enactment. 

REPLY: PP received EC and CTE in the year 2014. 
This project was started way back in the year 2014. 
Whereas Applicant has filed the OA in 2022. Almost 
8 years later. Therefore, this application is time-
barred by the limitation as per s. 14 as well as s. 15 
of the NGT Act 2010 

Point No. 6 Page No. 13 

That, the acts of the Respondent No. 22-PP are in 
violation to its brim with the active aid of the officers 
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of various government authorities appointed for the 
protection of environment & interest of public at 
large. These violations needs to be dealt with sternly 
hands so that a clear and unambiguous message to 
be delivered to the entire community of 
unapologetic, maneuvered, mighty & resourceful 
“PP” and the issue of one such gross violation by the 
developers and turning deaf ears to such violations 
despite bringing it to the notice of authorities 
responsible for upholding the law is the reason and 
basis of this application. 

REPLY: PP has not committed any violation. PP 
received all necessary permissions from various 
government authorities before the start of the 
construction. 

Point No. 7 Page No. 14 

That, the Original Applicants would like to bring this 
entire environmental violations to the notice of this 
Hon’ble NGT by way of this Original Application for 
further investigation and strongest action against 
Respondent No. 22-PP with a hope that, the further 
illegalities will be prevented. It seems that the 
government machinery in various offices are trying 
its level best to help and facilitate developer to 
violate laws left, right and centre for reasons best 
known to these authorities. 

REPLY: PP has neither carried out any violation nor 
received any kind of help from the government 
machinery related to this work. 

Point No. 8 Page No. 14 
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This Original Application is filed for the non-actions 
by concern Respondents-Government Authorities on 
complaint of this Applicants dated 29.08.2017, 
02.05.2018, 23.06.2018, 18.02.2022, and 
11.03.2022 for the illegal felling of trees, illegal 
construction in violation of DCR & MRTP Act, illegal 
dumping of construction waste in natural water body, 
damage to the historical water tunnel, violations of 
terms and conditions of Commencement Certificate, 
Environment Clearance, Consents (CTE/CTO), etc. 
by Respondent No. 22-PP in his residential and 
commercial building construction project “Park 
Landmark” situated Survey No. 665/A, Village-
Bibwewadi, Tal-Haveli, District-Pune within the 
jurisdiction and limitation of Pune Municipal 
Corporation (PMC). 

REPLY:   

Illegal felling of trees: There is no illegal felling of 
trees. Tree cutting is taken place as per the received 
approvals from the government body. The first 
permission was received in 2013. 

Illegal construction in violation of DCR & MRTP Act: 
Construction is as per the sanctions only. PP humbly 
submits that Hon’ble NGT is not the right forum to 
check the violation in DCR & MRTP Act. 

Illegal dumping of construction waste in natural 
water bodies: There is no illegal dumping of 
construction waste in natural water bodies. Applicant 
has not produced any relevant proof to support his 
allegation. 
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Damage to the historical water tunnel: PP has not 
caused any damage to any historical water tunnel. 
Whereas there is no historical tunnel present or 
available in the PP’s plot. This is a baseless and 
wrong allegation made by the Applicant without any 
proof. The PMC sanction complete layout is enclosed. 

Violation of Commencement Certificate, 
Environment Clearance, Consents (CTE/CTO): PP 
has not violated Commencement Certificate, 
Environment Clearance, and Consents. PP has 
applied to all these documents as per the need and 
following the conditions of the same. PP has valid 
EC, and Consent from all concerned government 
agencies. Valid documents are annexed [Ax. H ]  

Point No. 9 Page No. 15 

Being aggrieved by and dissatisfied with non-actions 
and undue involvement on the part of various 
environment protection authorities, this applicant 
prefers this application inter-alia on the following 
Facts & Grounds. 

REPLY: Nothing to say 

PARTICULARS OF PROJECT UNDER 
CHALLENGE AND PROJECT PROPONENT:- 

Point No. 10 a Page No. 15 

That, the project under challenge “Park Landmark” is 
the Residential & Commercial building construction 
project undertaken by “Respondent No. 22-M/s. 
Pride Purple Landmark LLP-PP” in the name & style 
“Park Landmark” situated Survey No. 665/A, Village-
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Bobvewadi, Tal-Haveli, District-Pune within the limit 
and jurisdiction of PMC as local and sanctioning 
authority and total project land area is admeasuring 
of 20154.48 Sq.Mtrs.  

REPLY: Nothing to say 

Point No. 10 b Page No. 15 

That, the Respondent No. 22-PP is the limited 
Liability Partnership (LLP) firm incorporation under 
the Limited Liability Partnership Act, 2008 with LLPIN 
: AAA-5170 profitmaking, might and resourceful 
entity. PP is responsible for all illegal activity 
committed during the construction phase as well as 
for the damage caused to environment and ecology 
due to operation of this project activity and such 
damage must be imposed on PP, as PP is the 
beneficiary of project and PP is the profit making 
entity. 

REPLY: PP has already admitted that there is no 
violation committed by the PP 

BRIEF FACTS LEADING TO FILE PRESENT OA 
AS UNDER : 

Point No. 11 a Page No. 16 

That the development plan of PMC sanctioned by 
State of Government in 05.01.1987 for the village 
Bibvewadi clearly shows that the present project site 
is affected by the natural water course.  

REPLY: DP Plan of 1987 does not show any natural 
water body at the project location.  
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Point No. 11 b Page No. 16 

That the PP have alleged in his performa of 
agreement submitted to RERA Maharashtra that 
there are two Non-agricultural permissions procured 
from collector of Pune, one for Survey No. 662/1+2 
for an area admeasuring 55300 M2 on 26.09.2002 
and second for Survey No. 665 for an area 
admeasuring 45000 M2 on 25.10.2002.  

REPLY: NA permission is a matter of record. 

Point No. 11 c Page No. 16 

That, the MoEF&CC issued Environment Impact 
Assessment Notification on 14.09.2006 i.e. EIA 
Notification-2006 under Environment (Protection) 
Act-1986 mandating prior environment clearance for 
the Building and Construction Projects or Township 
and area Development Projects activity listed at item 
8 of the schedule to notification. (ANNEXURE-A-1) 

REPLY: Nothing to say 

Point No. 11 d Page No. 17 

That, the project proponent obtained the original 
Layout & Building sanction on 29.03.2007 from PMC, 
but there was no permission from the garden 
department for felling of trees and fire department. 

REPLY: PP say and submits that the PMC sanction 
of 2007 relates to a larger layout carved out of S No 
662/1+2 and S No 665. The plot under PP’s project 
is a subdivided plot indicated as 665A. PPs 
agreement with M/s Galani (Second owner of the 
plot) was in the year 2011. However, M/s Galani 
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entered into a land agreement with the original 
owner in 1996. 

Point No. 11 e Page No. 17 

That, the MoEF&CC issued the clarification to the EIA 
Notification, 2006 vide S.O. 695(E ) Notification 
dated 04.04.2011 on Built up area of covered 
construction to lower down the illegal practices 
adopted by various Project Proponents for 
misleading the authority in obtaining the 
Environment Clearance (ANNEXURE-A-2). 

REPLY: Nothing to say 

Point No. 11 f Page No. 17 

That the PP procured the provisional NOC dated 
13.12.2011 (ANNEXURE-A-3) from Tree Officer of 
PMC for felling of 189 trees out of 786 trees, which 
189 trees seems to be obstacle for the proposed 
construction. 

REPLY: PP received 1stpermission for the tree 
felling in the year 2013. As per the received NOC 
from time to time PP cut down the trees and planted 
compensatory trees at mentioned locations i.e., 
Kendriya Vidyalaya and Pune University. 

Point No. 11 g Page No. 17 

That, the PP procured the revised sanction on 
01.06.2012 (ANNEXURE-A-4) from PMC on 
condition that PP will obtain prior permission from 
Hon’ble High Court for felling of tree prior to 
commencement of work. But PP did not obtain the 
permission for felling of 189 trees and felled more 
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tree in illegal manner without prior permission. Even 
though the Tree Officer/ Authority and Building 
Permission Department-PMC neglected to perform 
their duties. 

REPLY: Denied. This is a false statement. Hon’ble 
High Court opinion was taken on 1st July 2013. 
Thereafter 1st tree-cutting permission was issued by 
the PMC Garden department on 25/07/2013 for 30 
numbers of trees, 2nd tree permission on 23/05/2014 
for 196 numbers of trees. Tree felling was done only 
after receipt of permission. PP received the Notice for 
cutting after receipt of permission. Later on, that 
issue was clarified by the PP to PMC officers and it 
was resolved. Challan paid to the government, WO 
and bills to Private contractors, etc. are annexed 
[Ax. C ] 

Point No. 11 h Page No. 17 

That the PP has submitted false, bogus and 
misleading letter dated 20.10.2012 (ANNEXURE-A-
5) to the PMC procured from former Professor and 
Head for Department of Botany from University of 
Pune Dr. S. S. Deokule, stating that the PP has 
planted 810 trees in the Botanical garden of Pune 
University. In fact Dr. S.S. Deokule was not 
authorized person to give permission for plantation 
in the Botanical garden of Pune University for out 
siders and having no authority to issue such letter 
dated 20.10.2012, as Pune University does not allow 
any plantation in Botanical Garden. 

REPLY: PP has produced bills and Work Orders 
along with the reply. PP has planted compensatory 
trees of 810 in October 2012 even before tree-
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cutting permission had been granted by the PMC 
Garden department. In 2013 and 2014 and even 
before HC opinion. As against HC’s order for the 
felling of 251 trees, 810 compensatory trees were 
planted at Pune University. In fact, additional 57 
trees were planted.( 251 x 3=753). The copies of 
bills and work orders about the plantation of trees in 
October 2012 are annexed. [Ax. A ] 

Point No. 11 i Page No. 18 

That the PP applied for revised sanction and PMC 
prepared the scrutiny report dated 30.01.2013 and 
said scrutiny report does not show 15% amenity 
space. It is mandatory to have 15% amenity space 
if the project land is more than 2 Hectares. The 
biggest assumption of the PMC is that amenity space 
is not required for the present development, which is 
totally incorrect. 

REPLY: The current project is a subdivided plot out 
of the larger layout, and the amenity space does not 
require for the subject plot under Park Landmark 

Point No. 11 j Page No. 18 

That the PP filed the list of total trees to the tune of 
775 with their names, tree number, age, height, 
radius to the building permission department of PMC 
vide dated 25.02.2013 (ANNEXURE-A-6). 

REPLY: Yes, PP has submitted the list of the details 
of the trees along with the age of each tree. 

Point No. 11 k Page No. 18 
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That, the Hon’ble High Court granted permission to 
cut down 17 trees and replantation of 13 trees on 
condition of compensatory plantation of well grown 
90 new trees of local species vide its Order dated 
01.07.2013 (ANNEXURE-A-7) along with 8 
conditions and undertaking to this effect. However, 
this Order is not complied by the PP. While HC court 
order was given out in 2013, 810 compensatory 
trees were planted in 2012 Oct instead of 90 and that 
too one years in advance. 

REPLY: PP has already submitted the reply to this 
allegation. Also PP has produced the bill of the 
contractor for the plantation of these trees at 
University and Kendriya Vidyalaya. 

Point No. 11 l Page No. 19 

That the PP obtained the permission dated 
25.07.2013(ANNEXUREA-8) from Tree Officer of 
PMC for cutting of 17 trees and for replantation of 13 
trees on condition of compensatory plantation of 90 
new trees. PP has not filed any six monthly progress 
report on the status of new plantation of trees and 
also PP did not conserve and protect trees for three 
years because, there is no new plantation of any 
tree. Therefore, this is nothing but contempt of 
Hon’ble High Court order dated 01.07.2013. And 
PMC is duty bound to comply with the order of 
Hon’ble High Court, but MC officials also neglected to 
perform their duty… 

REPLY: PP has already answered this point that 
810 compensatory trees were planted in October 
2012. Informed PMC Garden department vide letter 
dated 07/04/2013. The letters issued by Pune 
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University for the year 2012,2014,2016,2017. Work 
orders, bills of the plantation, and bills for 
preservation's are already annexed. 

Point No. 11 m Page No. 19 

That, the Tree Officer of PMC report dated 
02.09.2013 (ANNEXURE A-9) stating that PP has 
made compensatory plantation of 90 new trees in the 
premises & campus of the Pune University and said 
report is false & bogus and prepared in total 
connivance of PP and Mr. Ramesh Salunke 
(Horticultural Mistry). Said report is totally false, 
baseless, misleading, bogus and in actual such 
plantation is not permissible in the Pune University 
and also this report says, plantation in done in Pune 
University and Certificate given by Dr. S.S. Deokule 
states plantation is done in Botanical Garden, which 
means there is clear out discrepancies in the local of 
plantation itself. 

REPLY: PP Informed to PMC garden department 
vide letter dated 07/04/2013. Accordingly, PMC 
through its letter dated 02/09/2013 confirmed the 
plantation. PMC Horticulture mistry also inspected 
the site and confirmed compensatory 
plantation done at Pune University. PP’s submitted 
letter to the garden department is annexed. 
[Ax. B ] 

Point No. 11 n Page No. 19 

That the Hon’ble Bombay High Court passed detailed 
final Order and Judgement vide dated 20.09.2013 
(ANNEXUREA-10) in PIL No. 93/2009 issuing 
guidelines & procedures to be adopted in the cases 
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of felling of Trees under the Maharashtra (Urban 
Areas) Protection and Preservation of Trees Act, 
1975. In exercise of the powers conferred by the Act, 
the State government has framed the Maharashtra 
(Urban Areas) Protection and Preservation of Trees 
Rules, 2009.  

REPLY: PP has followed the guidelines issued by 
the government bodies time to time regarding the 
cutting of the trees. 

Point No. 11 o Page No. 20 

That the PP obtained the revised building sanction on 
27.12.2013 (ANNEXURE-A-11), for FSI Area of 
17514.46 M2, non-FSI areas including balcony Area 
of 2453.30, Staircase are of 1476.86 M2, Passage 
area of 1891.11 M2, attached terrace are of 2744.89 
M2, Lift Area of 60.78 M2, parking area of 8950.08 M2 
with 10% mandatory Open Space (RG) area of 
1953.48 M2& School Reservation Area of 620 M2. It 
is important to note here PP did not provided the 
15% amenity space and also not shown the same 
and also as per the Condition No. 5(e ) from the 
commencement certificate, if the permission is 
obtained fraudulently then it will be considered as 
the breach of conditions. In fact, the PP has procured 
multiple permissions from various departments o 
PMC by providing false & misleading information. 

REPLY: PP has already submitted that, there is no 
need of the amenity space as per the DCR the current 
project is a subdivided plot out of the larger layout, 
and the amenity space does not require for the 
subject plot under Park Landmark. 
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Point No. 11 p Page No. 21  

VIOLATION OF CONSENT TO ESTABLISH (CTE):  

That the PP has procured the Consent to Establish 
vide order no. MPCB/RO(HQ)/Pune/CE/CC/313 dated 
09.01.2014 (ANNEXUREA-12) and PP has not 
complied the conditions of the CTE as follows:  

Point No. i Page No. 21 

PP have carried out the illegal construction beyond 
the permissible limits of this consent and it is 
violation of condition no. 2 of CTE 

REPLY: CTE was taken on 09/01/2014 vide para 
10 of the CTE, no construction work can commence 
till EC is obtained and the same was followed by the 
PP. PP started the construction only after receipt of 
EC i.e., 01/12/2014. PP obtained CTE on 09/01/2014 
with a condition in the consent that work can 
commence only after obtaining EC. Thereafter EC 
was received in the same year on 01/12/2014. Work 
commenced on site only after EC was received. The 
allegation made by the Applicant is wrong, false and 
baseless. There is no such rule present that PP 
should not apply to the 'Consent to Establish' along 
with the EC application. Applicant has not produced 
any proof which can support his submission. 1st 
Plinth checking certificate, CC, and Bill of 
construction work commenced for the 1st time are 
annexed.  
[Ax. D ] 

Point No. ii Page No. 21 
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PP is extracting ground water in illegal manner 
without any permission from concern authority. It is 
violation of condition no. (5) on page-2 of C to E. 

REPLY: Denied. PP is not extracting ground water. 
Allegation is wrong, false and baseless. 

Point No. iii Page No. 21 

PP is using vehicles for construction activity even 
during the peak hours, which is creating dust 
pollution and becoming obstacles for other travellers. 
It is violation of condition no. (12) on page-3 of C to 
E. 

REPLY: Denied. As per the EC conditions, PP 
allowed only PUC vehicles at the time of the 
construction activity. [Ax. F ]  

Point No. iv Page No. 21 

PP has installed Ready mix concrete unit without 
consent from MPCB. It is violation of condition no. 
(13) on page-3 of C to E  

REPLY: Denied 

Point No. v Page No. 21 

PP has not provided septic tank & soak pit for 
domestic effluent generated from workers, there is 
no proper loading & unloading of building material; 
there is illegal cutting of trees, there is no 
development of green belt. It is violation of condition 
no. (14) on page-3 of C to E 
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REPLY: Denied. PP has provided all the required 
facilities like Septic Tank and the Ready mix concrete 
was provided by an outsider vendor. 

Point No. vi Page No. 21 

PP is carrying the construction activity even during 
the night time. It is violation of condition no. (x) on 
page-5 of C to E 

REPLY: Denied, false statement. 

Point No. 11 q Page No. 21 

That, the SEAC III of Maharashtra considered the 
proposal submitted by PP for grant of environmental 
clearance in its 6th meeting held on 18th to 21st 
march, 2014 (ANNEXURE-A-13) and while 
apprising the said proposal imposed the important 
condition no. 12 in respect of felling of trees as below 
and sought the additional information from PP; 

 “12. It is noticed that site is having around 
700 trees, of which PP obtained tree cutting 
permission for 251 trees, 161 trees will be 
transplanted and 90 will be cut. PP informed that 
they have already done the compensatory plantation 
of 810 numbers of trees in the campus of University 
of Pune.” 

 It is important to note here that, the date 
on which this meeting was held, there was no 
permission for cutting of 251 trees and moreover 
there was no compensatory plantation and same is 
not complied till date. PP have clearly misleaded the 
authority on account of bogus letters obtained from 
Pune University Official. 
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REPLY: PP wants to submit that; 810 Trees were 
planted as compensatory in 2012 and proof of 
plantation was shown to SEAC. Also, Hon’ble High 
Court order was shown to SEAC-3 that 251 trees 
were opined by the court to be cut/ replanted and 
this was accepted by SEAC-3. 

Point No. 11 r Page No. 22 

That, the PP in respect of the compliance to the 
above 6th meeting conditions imposed by SEAC-III, 
submitted the compliance report vide dated 
31.03.2014 (ANNEXURE-A-14), in which PP have 
not submitted any information on condition no. 12. 
Which clearly shows the collusion of PP and SEAC-III 
officials 

REPLY: PP say and submits that there were 12 
compliance points issued after the 6th SEAC 3 
meeting dated 18-24 /03/2014. Point no 1 to 11 
were the submission points. There was no 
submission required for condition no. 12. The point 
was for information only and PP had already 
informed SEAC 3 about the compensatory plantation. 
The mentioned compliance was done too. The point 
was just being recorded. 

Point No. 11 s Page No. 22 

That, the PP succeeded in procuring second 
permission dated 23.05.2014 (ANNEXURE-A-15) 
from Tree Officer of PMC for outing of 149 trees and 
for replantation of 47 trees on condition of 
compensatory plantation of 588 new trees. However, 
PP has not filed any six monthly progress report on 
the status of trees already planted and also PP did 
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not conserved and protect trees for three years, 
because in actual there were no new plantation of 
any trees by PP of whatsoever nature. Therefore, this 
is nothing but contempt of Hon’ble High Court order 
dated 01.07.2013. And PMC were duty bound to 
enforce the comply of order of Hon’ble High Court 
but PMC officials have intentionally neglected to 
perform their duty for reasons best known to these 
officers  

REPLY: 810 compensatory trees planted in 2012 
covering both 1st and 2nd permission (30) and (196). 
In fact, for two permissions, 226 trees were 
cut/replanted(30+196). PP had to plant 
compensatory 678 trees (226x3=678) but PP 
planted 810 i.e., 132 trees extra. That shows the 
responsibility of PRIDE PURPLE group towards the 
Environment and society. The bills and work orders 
are already annexed as proof of plantation. 
[Ax. A ] 

Point No. 11 t Page No. 23 

That, after submission of compliance report in 
respect of the 6th SEAC-III meeting, proposal of PP 
was again considered in 10th SEAC-III meeting held 
on 21st to 30th May, 2014 (ANNEXURE-A-16) for 
further consideration wherein SEAC-III in casual, 
cursory, unscientific manner apprised the proposal. 
It can be seen from the item no. 34, Green Belt 
Development, PP have not provided the details of 
existing trees, no details on felling to total trees no 
details on compensatory plantation and SEAC-III 
apprised the project and recommended the proposal 
for grant of EC in suspicious manner.  
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REPLY: During a discussion in the 6th MOM, SEAC 
3 has been informed about the compensatory 810 
plantation and Hon’ble High Court order/opinion for 
the felling of 251 trees. 

Point No. 11 u Page No. 23 

That, toeing the same line of SEAC-III, even SEIAA 
also assessed the proposal for grant of environment 
clearance based on false and misleading information 
in its 73rd meeting held on 12th to 13th August, 2014 
(ANNEXURE-A-17) without going into details on 
existing tree, felling trees, transplantation of trees 
and compensatory plantation etc. and it can seen 
from the item no. 34, Green Belt Development, PP 
have not provided the details of existing trees, no 
details on felling to total trees, no details on 
compensatory plantation and SEIAA decided to grant 
EC in suspicious manner… 

REPLY: PP say and submits that Para 34 of 73 
SEIAA meeting clearly mentioned that NOC for tree 
cutting/ transplantation/ compensatory plantation if 
any RECEIVED. The MoM clearly mentioned that NOC 
and other documentation were given. 

Point No. 11 v Page No. 24 

VIOLATION OF ENVIRONMENTAL CLEARANCE 
(EC) : That, the project proponent has procured the 
Environment Clearance vide order no. SEAC-
2013/CR-561/TC-2 dated 01.12.2014 (ANNEXURE-
A-18) by suppressing the actual felling of trees 
replantation of trees, plantation of compensatory 
trees and issues related to the same. PP has not 
complied with the conditions of the EC as follows: 
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Point No. i Page No. 24 

PP have carried out the illegal construction beyond 
the threshold limits permitted in this EC and have not 
obtained prior EC for expansion of the project. 

REPLY: In 2018 when PP went for EC expansion 
139th SEIAA MoM mentioned that existing BUA is 
14888.65 m2 which is less than BUA permitted in 
2014 EC sanction. Ie.26080.16 sqm This is 1st EC in 
December 2014. Work commenced after December 
2014 only. But sanction 26080.62 m2. Hence PP had 
not carried out illegal construction. 

Point No. ii Page No. 24 

PP has cut more than 500 trees out of 786 trees in 
illegal manner and mentioned false figures of 519 
trees as existing trees. 

REPLY: In 2014 (1st EC) only 30 trees were 
cut/replanted as per 1st permission of 2013, so no 
illegal tree cutting was done. PMC Garden 
department too had assessed the site as per their 
letter dated 02/09/2013 and confirmed. 

Point No. iii Page No. 24 

That the project proponent has not developed the 
green belt as per the EC. 

REPLY: Green belt as per final EC (3rd) taken in 
2022 will be followed. 

Point No. iv Page No. 24 
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There is no plantation of 31 trees. It is violation of 
condition of green belt development under the said 
EC. 

REPLY: PP has planted more trees than the 
requirement. The green belt details are annexed. 
[Ax. K ] 

Point No. v Page No. 24 

That the solid waste generated during the 
construction is not disposed of as per the norms and 
regulations laid down and PP has thrown solid waste 
in the Water Body/ Nala passing through the project 
site and also solid waste is dumped to the road site 
in the PMC area. It is violation of condition no. (iii) 
on page-9 of EC.  

REPLY: Denied. This is a completely false 
statement and without any proof. There is no nalla 
passing through the project site. PP has not dumped 
any type of solid waste in any nalla  

Point No. vi Page No. 25 

That, the muck generated during construction phase 
is drained to the water body without any scientific 
treatment. Muck is creating adverse impact on the 
safety, health aspect of neighbouring community. It 
is violation of condition no. (iv) on page-9 of EC.  

REPLY: Denied. Completely vague and false 
statement without any relevance. Applicant making 
an allegation without any documentary proof. 

Point No. vii Page No. 25 
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That, the waste water generated from the labour 
camp and construction is getting mixed with storm 
water since beginning of the commencement of the 
construction and PP has not taken any effective step 
to stop this pollution. It is violation of condition no. 
(v) on page-9 of EC. 

REPLY: Denied. Completely vague and false 
statement without any relevance. Applicant making 
an allegation without any documentary proof. PP has 
already admitted that at the time of the construction, 
PP provided the septic tank for the labour camp. PP 
has provided the STP to avoid any type of nuisance 
related to untreated wastewater. This shows the 
positive attitude and concern of the PP towards the 
environment. 

Point No. viii Page No. 25 

That, the PP has not preserved the top soil excavated 
from the project, but this top soil is dumped 
elsewhere and it is violation of condition no. (vi) on 
page-10 of EC.  

REPLY: Denied. This is a completely vague and 
false statement. PP has preserved the topsoil which 
is generated from the excavation. PP utilised the 
same for gardening and landscaping purpose. 

Point No. ix Page No. 25 

That, the PP has not tested ground water and soil at 
all and there is huge contamination of the ground 
water and soil from heavy metals and toxic material. 
It is violation of condition no. (ix) on ; page-10 of 
EC.  
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REPLY: Denied. This is a completely false 
statement. PP has not used groundwater for any 
purpose. PP has carried out the testing of 
surrounding groundwater. 

Point No. x Page No. 25 

That, the vehicles used for transportation of building 
material and dumping of excavated materials are 
very old having no pollution check certificates and 
generating huge smoke with CO and other poisonous 
gases and also these vehicles are not putting any 
cover on the material while transportation and dust 
from vehicle is getting spread in the air and creating 
obstacle for travellers. It is violation of condition no 
(xiv) on page-10 of EC.  

REPLY: Denied. This is completely wrong and 
false information. As per the EC conditions, PP 
allowed only PUC certified vehicles for construction 
use.  

Point No. xi Page No. 26 

Untreated sludge from ready mix concrete is drained 
to the PMC sewage line without any permission and 
it is violation of condition no. (xvii) on page-10 of EC. 

REPLY: Denied. This is a completely wrong and 
false information. PP has not followed these kinds of 
wrong Practices. Applicant has not produced any 
relevance before this Tribunal.  

Point No. xii Page No. 26 
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Because of non-use of pre-mixed concrete and 
curing agent, PP is using huge quantity of water. It 
is violation of condition no. (xx) on page-10 of EC. 

REPLY: Denied. This is a completely false 
statement. PP used the mixed-designed formula. 

Point No. xiii Page No. 26 

Ground water level and its quality is not measured 
till today, it is violation of condition no. (xxi) on page-
10 of EC. 

REPLY: As submitted above PP is not extracting 
ground water. But the groundwater level and 
monitoring were carried out from outside the 
premise. 

Point No. xiv Page No. 26 

PP has drilled three bore well and extracting water 
from ground without any permission, it is violation of 
condition no. (xxiii) on page-10 of EC. 

REPLY: Denied. This is a completely wrong and 
false statement. The existing borewell is there i.e., 
in the said plot since the plot was purchased. This 
bore well was used by the farmer for irrigation. 

Point No. xv Page No. 26 

There is huge traffic congestion at the approach road 
to the project. It is violation of condition no. (xxxi) 
on page-10 of EC. 
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REPLY: Denied. This is false statement. The 
project site is much away from the traffic congested 
area. 

Point No. xvi Page No. 26 

No submission of six monthly report to regional office 
and MPCB. It is violation of condition no. (xxxvi) on 
page-10 of EC. 

REPLY: All six monthly compliance reports were 
submitted to MPCB as per the EC conditions. The 
covering letters are annexed with this reply. 
[Ax. I ] 

Point No. 11 w Page No. 27 

That, the PP has submitted false, bogus and 
misleading letter dated 24.12.2014 (ANNEXURE-A-
19) to the PMC procured from former Professor and 
Head for Department of Botany from University of 
Pune Dr. S.S. Deokule, stating that the PP has 
planted 810 trees in the Botanical garden of Pune 
University. In fact Dr. S.S. Deokule was not 
authorized person to give permission for plantation 
in the Botanical Garden of Pune University for out 
siders and having no authority to issued such letter 
dated 24.12.2014, as Pune University does not allow 
any plantation in Botanical Garden. This is second 
forged letter submitted by the PP in the name of Dr. 
S.S. Deokule, Professor and Head of Department of 
Botany, University of Pune and this attracts criminal 
action against the PP. 

REPLY: Denied. PP denies this statement of the 
Applicant. This statement is completely wrong and 
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false. PP has already answered these allegations in 
various above-mentioned para’s. 

Point No. 11 x Page No. 27 

That, the Tree Office of PMC issued notice dated 
10.12.2015 (ANNEXURE-A-20) seeking 
clarification from project proponent for illegal cutting 
of tree numbering 108 and for branch cutting of 10 
trees. 

REPLY: This is an incomplete information. After 
the issuance of the notice same was withdrawn by 
the complainant. The compliance for the same was 
also done at that time only. 

Point No. 11 y Page No. 28 

That, the PP obtained the revised building sanction 
on 21.12.2015 (ANNEXURE-A-21), for FSI Area of 
1756.64 M2, non-FSI areas including balcony Area of 
2641.52 M2, Staircase area of 1563.92 M2, Passage 
area of 1581.27 M2, attached terrace are of 1733.01 
M2, Lift Area of 96.15 M2, parking area including 
podium of 18766.29 M2 (9343 M2+9423.29 M2) with 
10% mandatory Open Space (RG) area of 1953.48 
M2& School Reservation Area of 620 M2. It is 
important to note here PP did not provided the 15% 
amenity Space and also not shown the same and 
PMC commencement certificate also imposed 
Conditions on PP in respect of Rain water System for 
ground water recharge, double flush system, 
controlled water supply. It is also important to note 
that, the PMC imposed Condition No. 11 for obtaining 
mandatory prior permission from Tree Authority for 
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felling of trees and However, PP have not complied 
with the same. 

REPLY: PP has answered this question in the above 
paragraphs. Like Rainwater systems for groundwater 
recharge, double flush systems, and controlled water 
supply are provided as per the EC condition. 

Point No. 11 z Page No. 28 

But till today there is no clarification given by the PP. 
On the contrary PP has sent arrogant reply dated 
15.01.2016 (ANNEXURE A-22) of challenging the 
tree authority for recounting of tree and this entire 
episode shows the misdeed of Tree Officers from 
PMC. 

REPLY: PP has already requested for a joint survey 
to resolve the issues one for all. PP has already 
annexed the proof of the plantation. 

Point No. 11 z aa Page No. 28 

That, the PP has submitted the existing tree layout 
dated 05.01.2016 (ANNEXURE-A-23) to the Tree 
Authority of PMC with above reply. 

REPLY: PP has submitted the required information 
to the government officers various times.  

Point No. 11 z bb Page No. 28 

That, the PP made application dated 22.01.2016 
(ANNEXURE-A-24) for seeking permission for 
felling of 149 trees and replantation of 47 trees. This 
Application is not in the standards format prescribed 
under the Act, 1975 and Rules, 2009.  
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REPLY: PP has received the permission from the 
concern body time to time as per the prescribed 
format of the government. 

Point No. 11 z cc Page No. 28 

That, the Dy. Engineer of Building Permission 
Department of PMC sent the letter dated 28.01.2016 
(ANNEXURE-A-25) to Superintendent of Garden 
Department of PMC for seeking clarification of illegal 
felling of 120 trees by PP on complaint of Mr. Bala 
Narayan Shedage former elected member of PMC. 

REPLY: As answered above this complaint was 
withdrawal by the complainant because it was made 
with incomplete and wrong information. Therefore, 
complainant withdraws the same. Meanwhile, PMC 
crosschecked the compliance made by the PP. It was 
concluded that there was no illegal tree felling was 
done. 

Point No. 11 z dd Page No. 29 

That, the PP submitted third letter dated 08.02.2016 
(ANNEXURE-A-26) issued by Dr. S.S. Deokule, 
professor and Head for Department of Botany, 
University of Pune stating that the PP has planted 
810 trees in the Botanical Garden at University of 
Pune. In fact, there is no plantation and the said 
letter is forged document issued by Dr. S.S. Deokule 
in connivance of PP and Therefore, Dr. Deokule is 
equally liable for this crime.  

REPLY: PP has already answered the same  

Point No. 11 z ee Page No. 29 
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That, the Mr. Ashok Ghorpade, Chief Superintendent 
of Garden Department & Tree Officer of PMC sent a 
proposal file of PP seeking permission for felling of 
tree vide letter dated 02.03.2016 (ANNEXUREA-
27) without verifying the compensatory plantation of 
810 trees in Pune University Campus and same letter 
was based on the false & bogus contents and only for 
helping & facilitating the project proponent for 
procuring favourable response from Chief Law Officer 
of PMC. 

REPLY: PP say and submits that his application for 
3rd permission dated 22/01/2016 clearly mentioned 
that he had informed the garden department of 810 
compensatory plantations. Also, Garden department 
too have confirmed vide their letter on 02/03/2016 
that PP has planted compensatory 810 trees and has 
even conserved it too. 

Point No. 11 z ff Page No. 29 

That, the project proponent submitted a false letter 
dated 27.04.2016 contending that the trees are 
collapsed due to the natural disaster and also couple 
of trees are became dangerous to fulfil the mandate 
of act while seeking permission. It is important to 
note that, there is no single photograph of any site 
visit report of the said incident and this letter is 
totally false and bogus.  

REPLY: Denied. This is a wrong and false 
statement. The photographs are annexed 
[Ax. J ] 

Point No. 11 z gg Page No. 30 
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That, the project proponent submitted his reply vide 
letter dated 07.05.2016 (ANNEXURE-A-28) to PMC 
in response to the notice dated 10.12.2015 issued by 
PMC in respect of illegal tree felling and denied the 
contentions of notice and dictated the term of site 
inspection & tree counting. Joint counting was 
requested to resolve the issue. 

REPLY: PP has already replied to this  

Point No. 11 z hh Page No. 30 

That, the PP filed letter dated 10.05.2016 
(ANNEXURE-A-29) seeking permission for felling 
of trees without mentioning number of trees to be 
felt, not details are provided in the letter and also 
this letter is not in the prescribed format as disclosed 
in the Act & Rule. 

REPLY: This is the letter submitted by the PP. The 
annexed copy is an Office copy of PP. PMC Garden 
department may have the details of it.  

Point No. 11 z ii Page No. 30 

That, the PP again filed letter dated 12.05.2016 
(ANNEXURE-A-30) seeking permission for felling 
of trees without mentioning number of trees to be 
felt, not details are provided in the letter and also 
this letter is not in the prescribed format as disclosed 
in the Act & Rule. 

REPLY: This letter pertains to the missing file of 
PP. We submitted a Xerox copy of file. 

Point No. 11 z jj Page No. 30 
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That, the Building Permission Department in view to 
take action against the project proponent on 
complaint of elected member of PMC Mr. Bala 
Shedage for illegal tree cutting asked factual report 
from Garden Department vide letter dated 
18.06.2016. 

REPLY: PP answered the same in above para. 

Point No. 11 z kk Page No. 30 

That, the Garden Department vide its letter dated 
08.07.2016, informed to Building Permission 
Department that the PP have felt 108 numbers of 
trees illegally and size of 10 trees is reduced by 
illegal cutting of branches. 

REPLY: There is no relevance in this statement. 
The complaint was withdrawn by the complainant 
and PMC verified the compliance. 

Point No. 11 z ll Page No. 31 

That, the Tree Authority denied the sanction to the 
PP for felling of tree and also noted the prosecution 
initiated against PP vide its decision dated 
20.07.2016 (ANNEXURE-A-31). 

REPLY: PP cut the trees after valid permission from 
the PMC garden department only. There is no illegal 
felling of the trees. 

Point No. 11 z mm Page No. 31 

That, the three authority vide its site visit report 
dated 21.07.2016 has clearly recorded that the 
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project proponent has not made any plantation in the 
ration of 1:3. 

REPLY: Under RTI, a Joint site survey report by 
Tree Authority dated 21/07/2016 was prior to 3rd 
permission was obtained which clearly mentioned 
401 trees existing on site after 3 permissions. This 
site survey report clearly brings out the fact that no 
illegal cutting of trees ever took place between 2012 
to 2016 since as per survey report 21/07/2016 and 
3rd permission in December 2016, additional 46 trees 
existed and were to be taken on charge. 

Point No. 11 z nn Page No. 31 

That, the building permission department in respect 
of illegal tree cutting and after site inspection by tree 
authority issued stop work order dated 25.07.2016 
under Sec. 267 (1) The Maharashtra Municipal 
Corporation Act, 1949 and Sec. 54 of Maharashtra 
Regional & town Planning Act, 1966. 

REPLY: PP has answered this in above para. 

Point No. 11 z oo Page No. 31 

That, the PMC filed Regular Criminal Case No. 64 of 
2016 dated 29.07.2016 (ANNEXURE-A-32) against 
the project proponent for illegal tree cutting before 
Hon’ble JMFC at PMC.  

REPLY: The case is based on the wrong footing. 
This case is sub judice in PMC court. 

Point No. 11 z pp Page No. 31 
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That, the tree officer Mr. Santoshkumar Kamble and 
Superintendent of Garden Department Mr. Ashok 
Ghorpade submitted misleading proposal vide letter 
vide dated 04.10.2016 (ANNEXURE-A-33) to the 
Additional Commissioner (Estate) by stating that the 
trees under fresh application seeking permission of 
felling and already illegal felt trees are different. 

PMC mentions clearly that Mr. Bala Shendge has 
withdrawn his complaint based on garden survey 
report dated 21 /07/ 2016 that all trees are existing 
on site.  

Point No. 11 z qq Page No. 31 

That, the tree Officer Mr. Santoshkumar Kamble and 
Superintendent of Garden Department Mr. Ashok 
Ghorpade submitted misleading proposal vide letter 
vide dated 02.11.2016 (ANNEXURE-A-34) (Imp. 
letter) to the Commissioner of for felling of 149 
trees on account of obstacles to the proposed 
construction and transplantation of 56 trees. 

REPLY: Nothing to say 

Point No. 11 z rr Page No. 32 

That, the Additional Commissioner of PMC submitted 
his reply dated 19.11.2016 (ANNEXURE-A-35) in 
response to the proposal dated 02.11.2016 and gave 
conditional sanction of complying of conditions 
imposed by Tree Authority with undertaking of Tree 
Officer for compliance of condition will be the 
responsibility of Tree Officer.  

REPLY: Nothing to Say. 
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Point No. 11 z ss Page No. 32 

That, the Tree Officer & Garden Superintendent of 
PMC vide its letter dated 03.12.2016 (ANNEXURE-
A-36) informed the Building Permission Department 
that the proposal is under consideration for granting 
of permission for felling of 149 trees and 
transplantation of 56 trees, that please be noted. 

REPLY: Nothing to Say.  

Point No. 11 z tt Page No. 32 

That, the tree officer of PMC issued the permission 
dated 19.12.2016 (ANNEXURE-A-37) based on the 
false, baseless, bogus & misleading documents for 
felling of 149 and for transplantation of 56 on 
condition of compensatory plantation of 615 new 
trees.  

REPLY: Denied. This is a false and baseless 
allegation. Applicant has not produced any proof for 
the same. PMC may reply to this. 

Point No. 11 z uu Page No. 32 

That, the Tree Officer & Garden Superintendent of 
PMC vide its letter dated 27.01.2017 (ANNEXURE-
A-38) informed the PP to make the plantation, 
transplantation as per condition stipulated in 
permissions and to submit the report to that effect 
along with to make such plantation & transplantation 
to be carry out on own land and also informed to 
avoid any conduct that will cause death of any tree. 
Therefore, it is evident from the tree officers letter 
dated 27.01.2017 that the project proponent must 
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plant the trees on his own land, but project 
proponent has not planted single tree till date against 
the permissions procured by him time to time for 
felling of trees and moreover PP have mislead on 
account of compensatory plantation done in the Pune 
University and Kendriy Vidyalaya Ganeshkhind 
premises. 

REPLY: PP say and submits that PMC informed to 
PP that compensatory trees is to be planted in own 
land within PMC. PP proposed to plant in University 
& Kendriya Vidyalaya, and accordingly PMC agreed 
for the same, and after plantation we informed PMC 
about plantation in University and Kendriya 
Vidyalaya and same has been taken on record by 
PMC and considered it as compliance at PP’s part, PP 
informed PMC vide letter dated 02/08/2018 PP 
planted 700 trees, 400 in Pune University and 300 in 
Kendriya Vidyalaya, Ganeshkind. Documentary 
evidence is annexed with this reply.  

Point No. 11 z vv Page No. 33  

That, the project proponent submitted a letter dated 
11.02.2017 (ANNEXURE-A-39) in respect of 
condition of compensatory plantation of 615 tree 
stipulated in permission dated 19.12.2016 and 
submitted misleading letter having only remark of 
Principal of Kendriya Vidyalaya, Ganeshkhind Pune 
for allowing of plantation of 615 trees and same is 
totally false, bogus and misleading fact and in actual 
there is no such plantation of trees and this illegal 
act attracts penal consequences on part of PP. 

REPLY: PP obtained two letters for the plantation 
of those trees. 1st letter requesting for planting 
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compensatory plantation 11/02/2017 from Pune 
University and 2nd Kendriya Vidyalaya letter 
08/01/2018 after 300 trees planted. PP informed 
these details to PMC garden department through a 
letter dated 02/08/2018.  

Point No. 11 z ww Page No. 33  

That, the PP have filed letter dated 05.08.2017 
(ANNEXURE-A-41) before PMC in compliance of 
compensatory plantation and this letter states that 
250 trees are planted in the Kendriy Vidyalaya 
Ganeshkhind and 450 trees are planted in University 
of Pune, but in actual there is such plantation is 
carried out by PP. Therefore, project Proponent 
himself admitted the submission of false & bogus 
letter dated 11.02.2017 to the PMC for procuring 
permissions and this letter dated 11.02.2017 states 
grant of permission for plantation of 615 tree 
plantation the Kendriya Vidyalaya, Ganeshkhind and 
it does not certify the completion of plantation by PP. 

REPLY: Denied. This is false and wrong 
statement. PP has produced all relevant documents. 

Point No. 11 z xx Page No. 34  

That, the University of Pune has clearly stated in its 
response vide letter dated 12.08.2017 
(ANNEXURE-A-42) to the RTI application dated 
17.07.2017 (ANNEXURE-A-40) that, since 2010 to 
2017 there is no plantation by any other person in 
the Botanical Garden of University and also outsiders 
have no permission for plantation in Botanical 
Garden. Therefore, the letter issued by the Dr. S.S. 
Deokule, professor & Head for Department of 
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Botany, University of Pune dated 20.10.2012, 
24.10.2014 and 08.02.2016 are totally false, 
fabricated and bogus. 

REPLY: PP has already submitted the approvals 
issued by the Pune University through the their HOD 
Dr. SS Deokhule. PP is not aware why University has 
taken this stand. But PP wants to clarify that the 
made plantation is as per the approvals of University 
only. Also the letters of Pune University reply to RTI 
is not clear. The reply letter of the University to RTI 
does not speak about the PP. 

Point No. 11 z yy Page No. 34 

That, the PP obtained the sanction on 18.08.2017, 
for development of Open Space i.e. 10% R.G. Area 
1953.45 M2, in which PP have constructed Gym on 
ground floor, Multipurpose hall on first floor, 
Swimming Pool and Kids Pool parking arrangement 
for four wheeler & two wheels. But there is no 
provision for the tree plantation and this vitiates the 
vary purpose of the RG Area. 

REPLY: The project is only as per the DCR and the 
permission from the PMC. PP carried out the 
construction as per the sanctions, approvals and 
NOC of the PMC. 

Point No. 11 z zz Page No. 34  

That, the Applicant No. 2 have filed first brief 
complaint with Commissioner of PMC for illegal felling 
of trees vide letter dated 29.08.2017 (ANNEXURE-
A-43). However, there is no action and avoid to take 
action as routine habits by bureaucrats.  
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REPLY: Nothing to say. 

Point No. 11 z aaa Page No. 35 

That the PP obtained the revised building sanction on 
17.10.2017 (ANNEXURE-A-44), for FSI Area of 
17549.20 M2, non FSI non-FSI areas including 
balcony Area of 2621.77 M2, Staircase area of 
1493.79 M2, Passage area of 1509.35 M2, attached 
terrace are of 2461.12 M2, Lift Area of 69 M2, parking 
area including podium of 17810.61M2 (8720.85 
M2+8089.76 M2) with 10% mandatory Open Space 
(RG) area of 1953.48 M2& School Reservation Area 
of 620 M2. It is important to note here PP did not 
provided the 15% amenity Space and also not shown 
the same and PMC commencement certificate also 
imposed "Special Conditions 1 to 6” on PP for project 
having High Rise building to comply with 21.6.6, 
mandated installation of Solar System, Rain water 
System for ground water recharge, double flush 
system, controlled water supply, open door system 
of lift system, Annual fire audit of High Rise Building, 
mandated the compliance of notification TPS-
1807/252/CR-630/07/UD-13. It is also important to 
note that, the PMC imposed Condition No. 10 for 
obtaining mandatory prior permission from Tree 
Authority for felling of trees and However, PP have 
not complied with the same. 

REPLY: PP has already answered this allegation in 
above para’s. 

Point No. 11 z bbb Page No. 35 

That, the project proponent obtained the first 
Occupancy certificate from PMC vide dated 
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28.01.2018 (ANNEXURE-A-45) for 48 flats from 
Building A and 48 flats from Building-B and handed 
over the possession of said premises to the 
respective flat owners, but without obtaining prior 
consent to Operate from MPCB and therefore, PP 
operated the project without CTO from 28.01.2018 
to 29.06.2019. PP applied for CTO to MPCB on 
11/10/2017 . MPCB vide there letter MPCB /SROP/ 
277/2017 dated 19/12/2017 informed PP that CTO 
application recommended by Pune ofc has been 
forwarded to Mumbai ofc. CTO issued on 30 Jan 2019 
and valid from date of application 11/10/2017 to 
30/01/2019. MPCB Mumbai issued amendment to 
CTO on 04/03/2019. Validity now up to 30/01/2020  

REPLY: Occupancy certificate obtained only after 
CTO application done. Also 1st CTO covers the entire 
period within which occupancy certificate taken. 
Documents being submitted. 

Point No. 11 z ccc Page No. 36 

That, the Garden Department of PMC has issued 
letter dated 31.01.2018 (ANNEXURE-A-46) in 
reply to RTI application, which clearly states that 
there is no six monthly compliance for three years 
against permissions dated 25.07.2013, 23.05.2014, 
19.12.2016. 

REPLY: PP has complied with the conditions 
imposed by the PMC at the time of each tree cutting 
approval. 

Point No. 11 z ddd Page No. 36  
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That the Applicant No. 2 have filed second complaint 
with Tree officer of PMC for illegal felling of tree, no 
transplantation of tree, and no compensatory 
plantation vide letter dated 05.02.2018 
(ANNEXURE-A-47). However, there is no action 
and avoided to take action as routine habits by 
bureaucrats and till date there is no action. 

REPLY: Nothing to say 

Point No. 11 z eee Page No. 36  

That, the Applicant No. 2 have filed third complaint/ 
notice vide dated 23.06.2018 (ANNEXURE-A-48) 
to the Respondent Authorities for their necessary 
action for illegal activities on part of PP. But there is 
no action by these regulatory authorities till date. 

REPLY: Nothing to say 

Point No. 11 z fff Page No. 36 

That, the SEAC-III apprised the proposal for 
amendment in previous Environment Clearance in its 
68th meeting held on 23.08.2018 (ANNEXURE-A-
49), wherein PP provided absolutely false 
information on account of available trees at site & its 
felling, transplantation, compensatory plantation 
etc. in its sub-item No. 19 in item 44th of the minutes 
“#Green Belt Development”, which is extracted 
as below;  
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19 *Trees cut as per PMC 
permission – 431 nos.  

( 30+196+ 205) 

*Trees proposed to be cut-50 
nos. 

*Existing trees on site – 401 
nos. 

*Additional new trees to be 
planted – 245 nos. 

*Total trees at site 646 nos. 

Total 
trees at 
site 

646 646 

 

 

REPLY: PP say and submits that the entire 
information in the table is correct. All 3 permissions 
were issued at that time and trees were cut. 
Applicant has not produced the relevance for the 
same. PP provided correct and factual information to 
each government body at each time of each approval 
or NOC.  

Point No. 11 z ggg Page No. 37  

That, the SEIAA also toeing the line of SEAC-III and 
in its 139th meeting held on 28.09.2018 
(ANNEXURE-A-50) also recorded the same 
information on trees and decided to grant the 
amendment in prior environment clearance to the 
PP. 

REPLY: Nothing to say 

Point No. 11 z hhh Page No. 37  

That, the SEIAA have granted amended Environment 
Clearance vide dated 27.11.2018 (ANNEXURE-A-
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51) for : FSI area : FSI Area of 17842.42 M2, non 
FSI area 17538.13M2, and Total BUA : 35380.55 M2, 
and removed the information disclosed in SEAC-III & 
SEIAA meeting on account of trees. This shows 
callous attitude of SEAC-III & SEIAA officials towards 
the environment and it’s like fens itself wrenches the 
farm. Even if SEIAA did not mention “Trees info” in 
the final EC letter, SEIAA MOM139TH MEETING and 
SEAC 68 TH MOM contained the required 
information. Only important info is displayed in final 
EC letter. 

REPLY: PP has disclosed all trees and other related 
information in form 1, 1A and CS while applying to 
the EC. SEIAA and SEAC always verify the projects 
details along with all provided details. If required 
SEIAA and SEAC seek some information from the PP 
if anything is fishy or missing. 

Point No. 11 z iii Page No. 37  

That, the project proponent succeeded in procuring 
the amendment Consent to Establish from MPCB vide 
dated 16.09.2019 (ANNEXURE –A-52) for total 
BUA of 50168 M2, without complying the terms of 
previous consent to establish itself. 

REPLY: PP has followed and complied all the 
conditions of the MPCB. After receipt of this 
application MPCB visited site and checked and 
verified all the made compliances of the PP. Then 
after all verifications and checking final CTE was 
issued. 

Point No. 11 z jjj Page No. 38 
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That, the project Proponent have obtained the 
excavation permission only for 500 brass from 
Tehsildar Pune City vide its Order dated 13/12/2019 
{ANNEDURE-A-53}, in fact this permission is 
obtained after carrying substantial construction at 
site specifically after obtaining part Occupancy 
Certificate and there is illegal excavation of more 
than 15000 brass for which PP have duped 
government fees, royalty etc… 

REPLY: PP had permission of more brass, and the 
same has been confirmed by Tahsildar in its order 
dated ____/ 2016. 

Point No. 11 z kkk Page No. 38  

That, the project proponent also succeeded in 
procuring first Consent to Operate (CTO-I) from 
MPCB vide dated 29/06/2020 {ANNEXURE-A-54} 
for total BUA OF 19811.44 M2 out of TBA of project 
admeasuring 50168 M2 without complying the terms 
and conditions of Environment Clearances and 
Consents. This is total non-application of mind by 
officials from PS-DoE, SEIAA, SEAC-III, MPCB etc. 

REPLY: PP applied to the MPCB consent time to 
time. Details are given as below. All consents are 
valid and taken as per the rules in vogue. The details 
related to the 'Consent to Establish' , 'Consent to 
Operate' and 'Environment Clearance' is already 
provided under point number 4 of synopsis. 

Point No. 11 z lll Page No. 38  

lll) That, the MINISTRY OF JAL SHAKTI have issued 
S. O. 3289(E) Notification dated 24/09/2020 
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{ANNEXURE-A-55} thought Department of Water 
Resources, River Development And Ganga 
Rejuvenation giving enforcement powers to 
CENTRAL GROUND WATER AUTHORITY in respect of 
the grant of permission for ground water extraction 
and procedures to be followed in cases of violation of 
this notification. In present case, PP is extracting 
ground water from two bore wells for construction as 
well as domestic use of project occupants in illegal 
manner since inception of the project. 

REPLY: PP has already answered this allegation in 
above para’s. 

Point No. 11 z mmm Page No. 39 

That, the PP obtained the revised building sanction 
on 07/12/2020, for FSI Area of 33653.59 M2 and 
non-FSI areas of 22066.82 M2 with 10% mandatory 
Open Space (RG) area of 1953.48 M2 and School 
Reservation Area of 620 M2 These layout sanction 
were granted for the purpose of the granting of 
modified environment clearance to accommodate the 
project. However, PP have misleading on various 
count while procuring this sanction.  

REPLY: PP has already answered this allegation in 
above para’s. 

Point No. 11 z nnn Page No. 39 

That, the Hon’ble Supreme Court appointed 7 
(Seven) Member Committee to study the impact and 
assessment of damages caused due to felling of 356 
trees and computation of compensation due to felling 
of trees vide its Order dated 25/03/2021 

1625



 

{ANNEXURE-A-56}, in Special Leave Petition 
(Civil) No. 25047 of 2018 in the matter of 
“Association for Protection of Democratic Rights and 
Anr. Versus The State of West Bengal and Ors.” 
Further Hon’ble Supreme Court have taken serious 
note on account of remedial measures needs to be 
taken arisen from felling of tree in respect of 
increasing green cover with compensatory plantation 
as well as reduction of carbon emission, in the 
following words ; 

“One of the moot questions often involved 
wherever there is need to fell trees to develop a 
project is how just and fair compensation can be 
calculated for felling of trees by any authority or 
organisation which proposes such felling. We 
have no doubt that such compensation should be 
calculated and paid as a part of the project cost 
of the project which necessitates the felling of 
trees and such compensation must be utilized in 
an expert manner to create a better environment 
and, most importantly, increase afforestation. It 
is therefore, imperative to make a realistic 
assessment of the economic value of a tree, 
which may be permitted to fell, with reference to 
its value to environment and its longevity, with 
regard to factors such as production of oxygen 
and carbon sequestration, soil conservation, 
protection of flora/fauna, its role in habitat and 
ecosystem integrity and any other ecologically 
relevant factor, distinct from timber /wood. 

We note that the issue assumes significance 
from the perspective of climate change as a 
growing national and international concern. The 
pivotal policy document in India on climate 
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change is the National Action Plan on Climate 
Change (NAPCC) formulated by Union 
Government in 2008, which recognizes that the 
country is committed to increasing tree cover 
from 23% to 33%. Under the Paris Agreement, 
India has committed itself to Nationally 
Determined Contributions in 2015. Wherein one 
of the stated objectives is to create an additional 
carbon sink of 2.5 to 3 billion tonnes of Co2 
equivalent through additional forest and tree 
cover by 2030.” 

REPLY: Nothing to say. 

Point No. 11 z ooo Page No. 40  

That, the PP obtained the revised building sanction 
on 21/06/2021{ANNEXURE-A-57} for FSI Area of 
44120.56 M2, and Non-FSI areas of 16250.89 M2 
with 10% mandatory Open Space (RG) area of 
1953.48 M2 & School Reservation Area of 620 M2 It 
is important to note here PP did not provided the 
15% amenity Space and also not shown the same 
and it is also important to note that, the PMC 
imposed Some Special Important Condition No. 14 
for obtaining mandatory prior permission from Tree 
Authority for felling of trees. Also Condition No. 32 is 
also imposed for 15% Amenity Space to be provided 
by PP, but PP did not shown mandatory Amenity 
space on sanctioned plans till date and However, PP 
have not complied with the same.  

REPLY: PP has already replied this in above points. 

Point No. 11 z ppp Page No. 41  
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That, the PP filed application for the amendment in 
environment clearance vide letter dated 09/07/2021 
{ANNEXURE-A-58} for procuring ex-post facto EC 
due to increase in the TBA by 24991.42 M2 of the 
construction as disclosed in the sanction dated 
21/06/2021. 

REPLY: PP applied to the EC amendment as per the 
probable upcoming changes. PP has not violated the 
EC or any other guideline or stipulated conditions. 

Point No. 11 z qqq Page No. 41 

That, the project proponent also succeeded in 
procuring second Consent to Operate (CTO-II) from 
MPCB vide dated 11/08/2021 {ANNEXURE-A-59} 
for total BUA of 35380.55 M2 (Part-I BUA 19811.44 
M2 out of TBA of project admeasuring 35380.55 M2 
without complying the terms and conditions of 
Environment Clearances and Consents. This is total 
non-application of mind by officials from PS-DoE, 
SEIAA, SEAC-III, MPCB etc. CTO part II obtained on 
11/08/2021 validity 30/01/2021 to 30/01/2022. 

REPLY: Nothing to say  

Point No. 11 z rrr Page No. 41  

That, the PP again filed application for the 
amendment in environment clearance vide letter 
dated 11/10/2021 {ANNEDURE-A-60} for 
procuring ex-post facto EC due to increase in the TBA 
by 24991.42 M2 of the construction as disclosed in 
the sanction dated 21/06/2021. 

REPLY: PP has already replied the same. 
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Point No. 11 z sss Page No. 42 

That, the Applicant No. 2 filed application seeking 
sanction for prosecution against erring officers 
including details complaint vide dated 21/02/2022 
{ANNEXURE-A-61} to the Commissioner of PMC 
for preparation of bogus, false, fabricated documents 
by their subordinate officers from Garden 
Department and sought sanction for their 
prosecution. However, there is no action on the part 
of Commissioner of PMC and it is deemed sanction. 
PMC 

REPLY: Nothing to say 

Point No. 11 z ttt Page No. 42 

That, the Applicant No. 2 filed detailed complaint vide 
dated 21/02/2022 {ANNEXURE-A-62} to the 
Senior Police Inspector, Shivajinagar Police Station, 
Pune and Police Commissioner of Pune for 
preparation of bogus, false, fabricated documents by 
officers from Garden Department of PMC in collusion 
with PP and However, instead taking any action, PI-
Shivajinagar Police Station, Pune just forwarded the 
complaint to the Commissioner PMC vide their letter 
dated 08/03/2022. 

REPLY: Nothing to say 

Point No. 11 z uuu Page No. 42  

That, the Mining Branch of Collector Pune have 
informed the Applicant No. 2, that there is no 
documents available to confirm the permission for 
the excavation that ought to be obtained by PP for 
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excavation of plot for project construction vide 
replied dated 08/03/2022 {ANNEXURE-A-63}. 

REPLY: PP has all the required and necessary 
permissions and same has been confirmed by 
Tahsildar its order of 2019. 

Point No. 11 z vvv Page No. 42  

That, the Applicant No.1 have filed detailed 
complaint/Notice vide dated 11/03/2022 
{ANNEXURE-A-64} to the Respondents- 
Regulatory Authority including PP for their legal 
action as per the law and PP to take necessary steps 
to take remedial steps for restitution and restoration 
of area with scientific process. However, the attitude 
of the Regulatory Authorities as well as PP was seen 
to be careless, reckless and unapologetic towards 
their duties. 

REPLY: Nothing to say 

Point No. 11 z www Page No. 43 

That, the Google Earth Images collected for the 
project site clearly shows that, the illegal 
construction of the project proponent of by illegal 
felling of the trees, illegal excavation, damage to the 
natural water course. {ANNEXURE-A-65} 

REPLY: This is false and misleading statement of 
the Applicant 

Point No. 11 z xxx Page No. 43 
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DAMAGE TO THE HISTORICAL UNDERGROUND 
WATER DUCT (TUNNEL) CONSTRUCTED BY 
GREAT RULER BAJIRAO PESHWA. 

i. That the underground duct was constructed in 
the Peshwa era for supply of fresh water from 
Katraj Lake to the Shaniwar Wada and Central 
Areas of Peth Pune in Peshwas era.  

ii. That the duct is around five feet in height and 
three feet wide still carrying ample clear 
drinking water. 

iii. That the duct runs 30 feet deep and is around 
15 kms long cutting across the Central Peth 
areas in the city. 

iv. That, this duct is still providing pure drinking 
water in the various water wells in the city and 
old water pounds (Hauds) all around the years 
in the city, the source of the water remained 
unascertained.  

v. That the one of the stream of duct is passing 
through the project site under violation and PP 
has blocked the said duct with filling of 
concrete material and fixed the building 
foundation in the duct creating blockage and 
water pollution in the duct.  

vi. Despite there being complaint/notice of this 
Applicants, PMC failed to take action on the PP 
for this illegal act of blocking of historical 
underground water channel/duct and polluting 
this duct due to concretization.  
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vii. That the PMC has to remove such illegal 
construction and free the duct from such 
obstacle created in ancient structures. 

REPLY: No such duct, pipeline or tunnel passing 
through the subject project. Applicant has not 
studied the project details properly. PP received all 
the necessary permissions from the local body. As 
per the Applicant’s allegation, Bibwewadi is not 
falling under Central Peth area of Pune. PP also wants 
to submit that there was no pipeline or drinking 
water line passed through the project before start of 
the project. This is not violation of any EC or Consent 
condition OR Notification OR Act / Rule. 

Point No. 11 z yyy Page No. 44 to 46 

ILLEGAL FELLING OF TREES, ILLEGAL 
EXCAVATION, ILLEGAL CONSTRUCTION 
WITHOUT MANDATORY PRIOR PERMISSION: 

i. That the PP have done illegal felling of trees 
without obtaining prior permission under 
Maharashtra (Urban Areas) Protection and 
Preservation of Trees Act, 1975 and the State 
Government has framed the Maharashtra 
(Urban Areas)Protection and Preservation of 
Trees Rules, 2009. 

ii. That the PP without obtaining prior permission 
from Collector of Pune for excavation, Prior 
Permission for felling of trees, prior 
Environment Clearance from SEIAA and 
Consent to Establish from MPCB, started the 
excavation of the project land in December 
2011 by doing illegal felling of trees. No work 

1632



 

commenced till EC was obtained IN DEC 2014. 

iii. That the site photographs and Google earth 
record clearly shows that, PP has started 
excavation, without prior permission from 
Collector of Pune under Maharashtra Minor 
Mineral Extraction (Development and 
Regulation) Rules, 2013, Mines and Minerals 
(Regulations and Development) Act, 1957. 

iv. That, despite there being stay on construction 
vide notice dated 25/07/2016. However, PP 
carried out the illegal Construction without 
giving heads to the said stop work notice. 

v. That, the PP have violated the terms and 
conditions of commencement certificates and 
provisions of Development Control Regulation 
of PMC.  

vi. That, no construction activity without fencing 
is permitted under EIA Notification – 2006 
prior to Environment Clearance and consents. 

vii. Also PP started construction without obtaining 
prior Environment clearance mandated as per 
the EIA Notification-2006 issued under 
Environment (Protection) Act, 1986 and also 
not obtained prior Consent to Establish under 
Water (Prevention and control of Pollution) 
Act-1974 and Air(Prevention and control of 
Pollution) Act 1981. CTE was obtained on 
09/01/2014. EC taken in Dec. 2014. All work 
commenced thereafter CTE, CTO, 1ST PLINTH 
CHECKING CERTIFICATE forwarded. 
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viii. Also it is mandatory duty of PP under Article 
51-A(f) to value and preserve the rich heritage 
of our composite culture and underground 
water channel is the best example of excellent 
engineering of Peshave Era and unattended 
and unprotected, ignored rich heritage due ill 
intended profit making entitles carrying out 
non sustainable development at the cost of 
rich heritage. 

ix. Therefore, PP have committed clear cut 
violations of above stated acts.  

Reply to point i to ix: Denied. These are the false 
and misleading allegations. This is nothing but the 
repetition of the points. PP has already answered all 
the above points. PP has never carried the 
construction during stop work. PP started the 
construction again after PMC approval only. 

Point No. 11 z zzz Page No. 46 to 48 

TOTAL DAMAGES TO BE IMPOSED ON  
PP FOR HIS INTENTIONAL INFRINGEMENT  
OF VARIOUS ENACTMENT, LAWS, 
NOTIFICATIONS: 

i. It is evident from the above facts that the PP 
have felled 750 trees in illegal manner and 
also there is no compensatory plantation of 
2250 trees in the ratio of 1:3 as stipulated in 
the ex-post facto permissions procures from 
tree Officer of PMC. 

ii. That the Expert committee appointed by 
Hon’ble Supreme Court in SLP No. /2018 have 
opined that a single tree gives us various 
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benefits on ecological balance to the tune of 
Rs. 74200/- per year. 

iii. That, total number of trees those have caused 
grave heart of permanent destruction as well 
as on account of compensatory plantation are 
to the tune of 3000 trees with average age of 
22.5 years. 

iv. Therefore, the compensation on account of 
destruction of trees and non-plantation of 
compensatory trees is Rs. =3000 x 74200 x 
22.5 = 5,008,500,000/- (Five Hundred Crores 
Eighty Five Lakhs Only) 

v. That, the PP have carried out the illegal excess 
construction of more than 24991.42 M2 
{60371.97 M2 - 35380 M2 } as disclosed in 
PMC sanction dated 21/06/2021 as compared 
to the Environment Clearance dated 
27/11/2018. In Goel Ganga Case (2018) 18 
SCC 257, Hon’ble Supreme Court have 
imposed 100/- Crores for illegal excess 
construction of 46000 M2 (102000 M2 -
56000M2) in violation of EC. So per square 
meter damages comes to the tune of Rs. 
21739/ Total damages on account of illegal 
excess construction of EC dated 27/11/2018 
come to Rs. 543291739.13/- (Rupees Fifty 
Four Crores Thirty Two Lakhs Ninety One 
Thousands Seven Hundred Thirty Nine and 
Thirteen Paise) 1st EC granted 2014 Dec. For 
26080.62 m2 and 2nd EC granted on 
27/10/2018 for 35380.55 m2. At that time as 
per SEIAA MoM 14888.65 m2 completed and 
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within limits of 1st EC. 3rd EC granted for 
57663.19 on 25/07/2022 (At that time 
34093.11 m2 construction completed and 
within limit of 2nd EC. Excess BUA not done. 
Arch. Cert. Submitted. Also having sanction of 
60371.97 does not mean it has been 
constructed its only on sanction. EC has 
limited to 57663.19sq m only.  

vi. That, the Hon’ble Supreme Court have also 
imposed additional fine of Rs. 50000000/- 
(Five Crore) for not obtaining the required 
mandatory prior permission like EC and 
Consents etc. Therefore, PP is also duty bound 
to pay Rs. 50000000/- for not obtaining prior 
permissions.  

vii. That, the PP have committed various other 
serious violations of illegal excavation, illegal 
ground water extraction, non-compliance to 
the conditions of commencement certificate 
for installation of necessary infrastructures, 
non-compliance to the Development 
Regulations of PMC etc. And this Hon’ble may 
kindly pass appropriate Orders to impose 
additional duties under inherent powers. 

Point No. 11 z aaaa Page No. 48 

The Applicants submits that, the illegal construction 
raised in contravention of multiple laws, act, and 
enactments and with huge loss to ex-chequer on 
various accounts shall not stared in the eyes of law 
on. There should not be any lenience to such white 
collar defaulters and violators. Therefore, clear and 
unambiguous message should be sent to the 
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community with strict directions to the concern 
Authorities.  

Reply to point I to aaaa: As PP submitted in above 
points PP has not committed any violation. There is 
no illegal felling of the trees. PP cut down the trees 
as per the received permissions and received 
numbers only. The required numbers of the trees 
were also planted by the PP. PP has already 
submitted the details in above mentioned points. 
Therefore the above calculation for the compensation 
and penalty is not applicable to PP. 

The Applicants being aggrieved by the non-actions of 
the Respondents on complaint/notices of the 
Applicants, the Applicants are approaching this 
Hon’ble NGT in its Original Jurisdiction on the 
following grounds which are taken in the alternative 
and without prejudice to each other.  

REPLY: Nothing to say 

GROUNDS 

Point No. A Page No. 48 

BECAUSE, the PP have procured Layout & Building 
sanctions from PMC vide dated 30/03/2007, 
01/06/2012, 27/12/2013, 21/12/2015, 18/08/2017, 
17/10/2017, 07/12/2020 and 21/06/2021 on 
mandatory conditions of compliance and important 
condition from these sanction is to obtain prior 
permission from Tree Authority of PMC for felling of 
tree, installation of fire and safety system, 
installation of Solar System, installation of Rain 
Water Harvesting System, Provisions of highrise 
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building under DCR No. 21.6.6, Transparent doors 
installation to lifts, Arrangement for dewatering of 
basements, etc. Are not complied.  

REPLY: The site is under construction. PP will 
comply as per the EC and consent conditions before 
finish the construction work. 

Point No. B Page No. 49 

BECAUSE, the PP have not provided ramp slope in 
the ration of 1:10 and in actual ramp slope is 1:8, 
which is in total violation of DCR of PMC. 

REPLY: PP has provided the slop as per the 
sanctions and approvals of the PMC. 

Point No. C Page No. 49 

BECAUSE, the PP have carried out illegal excavation 
for basements footing etc. Without obtaining prior 
permission for mining of minor minerals. 

REPLY: PP has already answered this point. 

Point No. D Page No. 49 

BECAUSE, the Peshwa Era underground water 
tunnel is blocked by PP and water is polluted due to 
discharge of concrete and waste water in tunnel. 

REPLY: Denied. This is false and misleading 
statement, there is no Peshwa Era underground 
water tunnel passing through the PP’s project site. 

Point No. E Page No. 49 
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BECAUSE, as per the Regulation No. 13.8 of DC rule, 
1987 amended on “in a layout or subdivision of plots 
having area 0.4 ha or more in residential zone, 
amenity space admeasuring 15% of the net plot area 
shall have to be provided in that layout or sub 
divisions. These amenity spaces shall preferably be 
located at one place only and their breadth to length 
ratio shall not be more than 1:2.5. Net plot area shall 
be equal to Gross plot area minus area under DP 
Road and D.P. reservations (if any).” 

REPLY: PP has already answered this point. 

Point No. F Page No. 50 

BECAUSE, the PP have relied on the Non-
Agricultural permission obtained from Collector of 
Pune vide dated 26/09/2002 and 25/10/2002. 
However, PP have not paid the non-agricultural tax 
till date since 2002. 

REPLY: Denied. This is the false and wrong 
statement. Also this Hon’ble Tribunal is not a right 
forum to deal this. 

Point No. G Page No. 50 

BECAUSE, the PMC have issued the stop work notice 
vide dated 27/05/2016 under section 267(1) of the 
Maharashtra Municipal Corporation Act, 1949 and 
Section 54 of Sec. 54 of Maharashtra Regional and 
Town Planning Act 1966. However, PMC has not 
stopped the construction in actual and PP carried out 
the construction despite there being stop work notice 
and PMC did not adopted the legal procedure to 
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vacate the stay on construction and allowed PP to 
carry out construction in illegal manner. 

REPLY: PP has not carried out the construction 
work after PMC notice. After the approval of the PMC 
PP restarted the construction work. 

Point No. H Page No. 50 

 BECAUSE, the PP did not filed application in the 
prescribed format given under the Maharashtra 
(Urban Areas) Protection and Preservation of Trees 
Act 1975. In exercise of the powers conferred by the 
Act, the State Government has framed the 
Maharashtra (Urban Areas) Protection and 
Preservation of Trees Rules, 2009. 

REPLY: PP has followed the prescribed procedure 
for felling of trees. Also this does not come under the 
jurisdiction of the Hon’ble NGT. 

Point No. I Page No. 50  

BECAUSE, the PP in collusion with Tree Officer and 
Tree Authority of PMC have illegally felled more than 
750 number of trees out of 786 trees without any 
compensatory plantation and by procuring ex-post 
facto permissions vide dated 02/09/2013, 
25/05/2014 and 19/12/2016 for felling of 315 trees, 
for transplantation of 116 trees on condition of 
compensatory plantation of 1293 trees. 

Sr. 
No. 

Permission Date Felling Trans-
plantation 

Compensatory 
Plantation 

1 02/09/2013 17 13 90 

2 25/05/2014 149 47 588 
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3 19/12/2016 149 56 615 

 Total 315 116 1293 
 

REPLY: PP has received first tree felling permission 
on 02/09/2013 after that time to time PP received 
the next permissions. As per the permission PP has 
planted more trees than compensatory trees. PP has 
already annexed the data of the plantation. Also PP 
has already submitted to this Tribunal that this 
matter is barred by the time because first cause of 
the action took place on 2013 i.e., 10 years back. 
Also Maharashtra (Urban Areas) Protection and 
Preservation of Trees Act 1975 is not a purview of 
this tribunal. Therefore this allegation should not be 
entertained by this Tribunal. 

Point No. J Page No. 51 

BECAUSE, there is no compensatory plantation done 
by PP as directed in above ex-post facto permissions 
and on the contrary, PP submitted false, baseless, 
bogus, forged misleading documents and certificate 
for compliance compensatory plantation of trees as 
genuine documents procured from Dr. S. S. Deokule, 
HOD of Botanical Garden Department of Pune 
University vide dated 20/10/2012, 24/12/2014 and 
08/02/2016 for compensatory plantation of 810 
trees in Pune University Botanical Garden and PP 
own Letter dated 11/02/2017 with alleged remark of 
Kendriya Vidyalaya, Ganeshkhind Pune “Allowed with 
date 13/02/2017” for compensatory plantation of 
615 trees and PP own letter dated 05/08/2017 
stating the compensatory plantation of 700 trees 
{plantation of 250 at Kendriya Vidyalaya and 
remaining plantation of 450 at Savitribai Phule 
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University Pune} against condition of compensatory 
plantation of 615 trees. 

REPLY: PP has already answered this point. Also 
annexed the supporting documents as a proof of the 
plantation e.g. Pune University and Kendriya 
Vidyalaya work orders and bills 

Point No. K Page No. 51 

BECAUSE, the trees felled by PP were between the 
ages more than 10 years to 35 years and these trees 
were well grown trees with average age of 22.5 
years.  

REPLY: PP has already answered this point. Also 
annexed the supporting documents as a proof of the 
plantation. 

Point No. L Page No. 52 

BECAUSE, the Hon’ble Supreme Court and Hon’ble 
High Court have taken serious note on illegal felling 
of trees and non-plantation of compensatory trees 
having adverse impact on ecological balance, 
sustainable development, CO2 sink cycle, production 
of oxygen and carbon sequestration, soil 
conservation, protection of flora/fauna, its role in 
habitat and ecosystem integrity and any other 
ecologically relevant factor etc. 

REPLY: The is no illegal felling of the trees. PP has 
already answered this point and also annexed the 
supporting documents of the plantation. 

Point No. M Page No. 52 
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BECAUSE, the damage on account of illegal felling 
of more than 750 trees with help of ex-post facto 
permission and not carrying compensatory 
plantation of 2250 trees is more than Rs. 500.85 
Crores and same should be recovered from PP. 

REPLY: There is no illegal tree felling therefore no 
compensation is to be born. 

Point No. N Page No. 52 

BECAUSE, the Environment Clearance dated 
02/11/2018 is granted for TBA of 35380.55 M2 and 
total construction carried out by PP as per PMC 
sanction plan is 60371.97 M2 . Therefore, PP have 
carried out illegal excess construction of 24991.42 
M2 violating Specific condition No. (IV), General 
Condition no. XLVI for change in scope of project 
from EC dated 28/11/2018 and caused substantial 
damage to the environment and ecology.  

REPLY: There is no illegal construction and no 
conditions is violated by the PP. PP construction is as 
per received EC only. PP has already annexed the 
document for the same. 

Point No. O Page No. 52 

BECAUSE, the revalidated Consent to Establish 
dated 16/09/2019 is granted for TBA of 50168M2 
and total construction carried out by PP as per PMC 
sanction plan is 60371.97 M2 .Therefore, PP have 
carried out illegal excess construction of 10203.97 
M2 violating condition of CTE by change in scope of 
project from CTE dated 16/09/2019 and caused 
substantial damage to the environment and ecology. 

1643



 

REPLY: PP completed the construction as per the 
previous EC. After receipt of the revised sanction of 
PMC and increase of the potential, PP applied to the 
amendment of EC. There increased construction was 
started after the receipt of the amended EC only. 
Applicant has not provided supporting document and 
proof to support his statement. 

Point No. P Page No. 53 

BECAUSE, the damage on account of illegal excess 
construction of TBA admeasuring 24991.42M2 is to 
the tune of Rs. 543291739.13/- {Rupees Fifty Four 
Crores Thirty Two Lakhs Ninety One Thousands 
Seven Hundred Thirty Nine and Thirteen Paisa} for 
causing grave heart to the environment and ecology. 

REPLY: Denied. This is false and misleading 
statement. There is no illegal construction. PP has 
constructed the project as per EC only there is not 
excess construction. 

Point No. Q Page No. 53 

BECAUSE, the additional penalty on account of not 
obtaining prior EC, that is to be imposed on PP is Rs. 
5 Crores as per the principles laid down in (2018) 18 
SCC 257. 

REPLY: The construction is as per the EC therefore 
there is no question of penalty. 

Point No. R Page No. 53 

BECAUSE, the PP has been extracting ground water 
from bore wells without obtaining prior permission 
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form CGWA and have caused substantial damage to 
the ground water table at project site. 

REPLY: Denied. This is the false and baseless 
statement. PP not extracting ground water. 

Point No. S Page No. 53 

BECAUSE, the PP have caused serious damage to 
the water body passing through the project site due 
to dumping of construction waste, reduction of flow 
capacity of watercourse etc. And PMC officials have 
not taken any action despite the complaint. 

REPLY: There is no passing water body through 
the project site. The made allegation is baseless and 
wrong. 

Point No. T Page No. 53 

BECAUSE, the PP is failed to stop illegal construction 
at site. 

REPLY: There is no illegal construction. The 
construction is as per the approvals received from 
various government authorities. 

Point No. U Page No. 53 

BECAUSE, the PP has not complied the terms and 
conditions of Non-Agricultural Permission, EC and 
consent to Establish, CTO as stated above. 

REPLY: Denied. This is the vague statement 
without any proof and supporting document. 

Point No. V Page No. 53 
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BECAUSE, the PP and Dr. S.S. Deokule, Professor 
and Head for Department of Botany, University of 
Pune have prepared false, bogus, forged letters 
dated 20/10/2012, 24/12/2014 and 08/02/2016 and 
used as genuine evidence with help of PMC Officials. 

REPLY: PP has already annexed the supporting 
documents of the plantation and the University letter 
for approval. PP is not aware about the internal 
issues of the University departments. 

Point No. W Page No. 54 

BECAUSE, the PP Muck generated from the 
construction waste has adversely affected the 
neighbouring community. 

REPLY: Denied. This is false and baseless 
statement. 

Point No. X Page No. 54 

BECAUSE, the above defaults or acts are damaging 
the environment and giving counter blast to the 
sustainable development. 

REPLY: There is not damage caused to the 
environment. PP made the construction as per the 
various approvals from the government agencies and 
a proper study of the site. 

Point No. Y Page No. 54 

BECAUSE, the Respondents ought to have 
understand their responsible for sustainable 
development is part of right to decent life and thus 
are duty bound to provide decent life to the citizens. 
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REPLY: PP is the well know and reputed builder of 
the Pune. PP has delivered more than 50 numbers of 
the project in Pune and Maharashtra. Therefore PP is 
very well understanding the social responsibility and 
obligations. PP has not committed any type of 
violation related to his any construction projects. 

Point No. Z Page No. 54 

BECAUSE, the Respondents are the concern 
Regulatory Authorities duty bound to initiate the 
legal action to stop and remove the illegal 
construction. 

REPLY: There is no illegal construction.  

Point No. AA Page No. 54 

BECAUSE, the said illegal act of felling of trees, 
preparation of bogus documents, certificates, letters 
and using these documents as genuine evidence, 
cheating of public at large, misinterpretation, 
mischief, corruption by Government Officials are 
crime punishable under Indian Penal Code, 1980, 
The Maharashtra(Urban Areas) Protection and 
Preservation of Trees Act, 1975, The Prevention of 
Corruption Act, 1988 the Maharashtra Municipal 
Corporations Act, 1949, MOFA, 1963, MTRP Act, 
1966, and the Prevention of Damage to Public 
Property Act, 1984 and therefore, Hon’ble Pune 
Police Commissioner and Police Inspector of Deccan 
Police station are duty bound to register FIR on the 
accused persons involved in this crime and 
accordingly prosecute these accused to send clear 
message in the society, public at large. 
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REPLY: PP has already answered this point. 
Applicant repeated the same allegation. 

Point No. BB Page No. 55 

BECAUSE, the Respondents are failed to take 
appropriate legal actions on complaint of this 
Applicants.  

REPLY: The complaint is baseless and without 
proper study of the project.  

Point No. 13 Page No. 55 

That, this entire illegal activity shows the inherent 
lack of coordination between the PMC local authority, 
SEAC-III, SEIAA, DoE and MPCB and this act cannot 
be neglected for betterment of environment. 

REPLY: Nothing to say. 

Point No. 14 Page No. 55 

That, the applicants have made out prima-facie case 
and situation will be unbridle uncontrolled if stay is 
not granted and the PP cannot stare in the eyes of 
the law to continue his illegal construction activity 
and may be for occupancy of premises and PP must 
be prohibited from going ahead. 

REPLY: There is no illegal construction activity. PP 
made the construction asper the various permission 
and approvals of the concern government bodies. 

Point No. 15 Page No. 55 
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That, the applicants have no personal interest in the 
project and also there is no enmity against the PP or 
other respondents in this application. 

REPLY: Denied. Applicant wants to harass PP. 
Applicant may have some person interest to hold the 
construction of the project.  

Point No. 16 Page No. 55 

In the above fact and circumstances, the Original 
Applicants being aggrieved by the non-actions of 
Respondent Government Authorities on complaints 
of these Applicants for appropriate directions against 
the illegal activities of the Respondents, in 
approaching this Hon’ble NGT under the provisions 
of NGT Act, 2010 r/w. NGT (P&P) Rules, 2011 as he 
do not have any other alternative efficacious remedy 
in Law. 

REPLY: PP say and submitted that the allegation 
made by the applicant related to the felling of the 
trees is comes under the Maharashtra (Urban Areas) 
Protection and Preservation of Trees Act, 1975 which 
is not listed in the schedule-I of the NGT Act 2010. 
Therefore these allegations and related should not be 
taken by this Tribunal. Also this OA is not passing the 
criteria / provision of the limitation made in s.14 and 
s. 15 of NGT Act 2010. Therefore this OA is not 
maintainable and considerable by this Tribunal. 

Point No. 17 Page No. 56 

The Original Applicants have filed complaint to the 
Respondent Authorities on 29/08/2017, 05/02/2018, 
23/06/2018, 11/03/2022 and actions from these 
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respondents were expected at least within 24 
months due to huge scope of investigation on such 
complaint. However, these Original Applicants gave 
sufficient time to the Authorities and filed this 
Original Application thereafter with due compliance 
of procedures. Also, these Original Applicants had 
limited resources and faced serious problems due to 
Covid-19 Pandemic and therefore, there is no delay 
or laches. 

REPLY: The first complaint of the Applicant was on 
29/08/2017. But PP received first permission for tree 
cutting on 02/09/2013. It means before raise this 
issue by the applicant PP applied for permission and 
received it too. After 4 years Applicant raised his 
concern. Whereas the first cause of action was took 
place 4 years back only. The first compliant of the 
Applicant cannot be considered as a first cause of the 
action. PP raised this issue in his previous submission 
dated 03/01/2023 to this Hon’ble Tribunal. 

Point No. 18 Page No. 56 

This Original Applicants have not filed any 
Petition/Application claiming similar or same relief 
before any court of India or in the Hon’ble Supreme 
Court of India pertaining to the present case claiming 
same reliefs. 

REPLY: Nothing to say. 

Point No. 19 Page No. 56 

The Original Applicants craves leave to add to, alter, 
amend, delete, vary, cancel, modify, substitute 
and/or rescind what has been stated in the foregoing 
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paragraphs with the previous permission of the 
Court. 

REPLY: Nothing to say 

Point No. 20 Page No. 56 

The Original Applicants craves leave to file additional 
documents to support the allegations and 
contentions raised in this Application. 

REPLY: Nothing to say 

Point No. 21 Page No. 56 

The Original Applicants will rely upon the documents, 
a list whereof is annexed hereto. 

REPLY: Nothing to say 

 

Point No. 23 Page No. 59 

HON’BLE NGT HAVE CLEAR JURISDICTION TO 
DECIDE PRESENT APPLICATION  

Point No. 23 a Page No. 59 

That, the present Application is filed under sections 
15, 18, 20 and 33 of the NGTAct-2010 r/w. Rule-14, 
24 of NGT (P&P) Rules, 2011 challenging violations 
of Environment Enactments r/w the EIA Notification 
-2006 issued under the Environment (protection) 
Act-1986 and other Schedule-I Acts. 

REPLY: NGT Act 2010 Schedule I does not cover 
The Maharashtra (Urban Areas) Protection and 
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Preservation of Trees Act, 1975. Therefore the 
allegation related to this act should be entertained 
by this Tribunal. 

Point No. 23 b Page No. 59 

That the trees being un-isolated segment of the 
Environment and ecology and therefore, the issue of 
felling and compensatory Plantation of trees and 
transplantation of “Trees” as stipulated the 
conditions in EC and Consents falls under jurisdiction 
of this Hon’ble NGT. 

REPLY: For felling of the trees the specific act is 
already introduced by the Government of India i.e., 
The Maharashtra (Urban Areas) Protection and 
Preservation of Trees Act, 1975 which is not a 
purview of this Tribunal. 

Point No. 23 c Page No. 59 

That, from plain reading of Original Application, it 
clarifies the original application is filed for violation, 
of terms and conditions of EC and Consents and as 
these mandatory permissions to be obtained under 
the Environment (Protection) Act-1986, Air (P&CP) 
Act-1981 and Water (P & CP)Act-1974. 

REPLY: PP replied to each objection raised by the 
applicant in this Affidavit. 

Point No. 23 d Page No. 59 

That, the project site and resident of the applicant 
are within the local jurisdiction of PMC having 
common sharing’s.  
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REPLY: Nothing to say 

Point No. 23 e Page No. 59  

That, the PP has carried out the illegal excess 
construction of more than 24991.42 M2 {60371.97 
M2 - 35380 M2} as disclosed in PMC sanction dated 
21/06/2021 as compared to the Environment 
Clearance dated 27/11/2018 and civil construction 
activity is the recurring cause of action. Therefore, 
Hon’ble NGT have clear jurisdiction to deal with the 
present application. 

REPLY: PP has already clarified that there is not 
excess construction and the constructed area is as 
per EC only. 

Point No. 24 Page No. 60 

CAUSE OF ACTION TO FILE PRESENT 
APPLICATION: 

Point No. 24 a Page No. 60 

That, the cause of action is bundle of actions, 
therefore entire pleadings of the Original Application 
shall be considered and the PP has made the illegal 
changes in the capacity or modification in the project 
layout by carrying out subsequent amendments in 
sanction plans of PMC till 21/06/2021 and these 
sanction have given rise to the cause of action, as 
there is change in the previous sanction, in fact there 
is increase in capacity of the project by 24991.42 M2 
{60371.97 M2 -35380 M2 } as disclosed in PMC 
sanction dated 21/06/2021 as compared to the 
Environment Clearance dated 27/11/2018 and all 
these sanctions become the first cause of action by 
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making the previous sanction ineffective, null and 
void and PP have not obtained EC accommodating 
the actual construction, despite there was clear cut 
Condition No. 14 (Some Important and Special 
Instruction) for felling of trees and Condition No. 27 
(Conditions) imposed in sanction vide its 
commencement certificate No. CC/0634/21 dated 
21/06/2021, mandating prior NoC for tree felling, 
Environment Clearance and consent from MPCB. 

REPLY: Amendments in sanction plans of PMC 
dated 21/06/2021 gave rise to the first cause of the 
action. But Applicant alleged the construction already 
being done before this date. This mentioned dated 
should not be considered as a first cause of the 
action. 

Point No. 24 b Page No. 60 

That, the PP has carried out the illegal excess 
construction of 24991.42 M2 and this expansion of 
24991.42 M2 is intended vide sanction No. 
CC/0634/21 dated 21/06/2021 with prior permission 
for felling of trees and civil construction activity is the 
recurring process. Therefore PP has increased the 
project capacity by 24991.42 M2 from after 
21/06/2019 in violation of terms and conditions of 
Commencement Certificate, EC and Consents and 
Building construction activity is nothing but recurring 
cause of action for and further PP has proposed to go 
beyond permissible sanction. 

REPLY: The concept of the recurring cause of the 
action is not applicable in this case. Alleged 
construction is not an industry. The alleged activity 
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is the construction activity which is having the valid 
EC and the consent. 

Point No. 24 c Page No. 61 

That, the PP has obtained the EC for expansion on 
27/11/2018 for construction of TBA of 35380.55 M2 
as special Condition no. (IV) and Consent to establish 
16/09/2019 for construction of TBA of 50168.00 M2 
. and thereafter, procured the Commencement 
Certificate along with sanction plan vide dated 
21/06/2021 from PMC for expansion of project to the 
covered construction of TBA of 60371.97 M2. But not 
obtained EC and CTE to accommodate these illegal 
excess construction and also not complied with the 
mandates of prior NOC of Garden Department. 

REPLY: PP received the EC for expansion on 
27/11/2018 for 35380.55 m2 after that PP submitted 
another application for the EC expansion and also 
applied for the consent to establish for additional 
area. The details are already submitted above. PP 
followed the correct path for both approvals and 
received it time to time therefore there is no illegality 
regarding the TBUA and approvals related to it. PP 
has already mentioned all the approvals and NOC 
date-wise in the diary of events. 

Point No. 24 d Page No. 61 

Therefore, the Cause of Action first arose to file this 
Original Application is on 21/06/2021, when PMC 
granted Commencement Certificate vide No. 
CC/0634/21 and Sanction Plans dated 21/06/2021 to 
the project of Respondent No. 22-PP in violation of 
previous EC and Consents without restitution and 
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restoration of environment and ecology being 
damaged by PP due to excess illegal construction and 
its operations and there is no compliance to the 
mandatory NOC of Garden Department as the felling 
of trees in excess of permission as well as no 
compensatory plantation on his own land. 

REPLY: PP already replied to these points through 
his submission and reply to each allegation. 

Point No. 25 Page No. 62 

LIMITATION TO FILE PRESENT APPLICATION 

Point No. 25 a Page No. 62 

That, the present Original Application is filed under 
section 15, 18 and 20 of the NGT Act, 2010 and there 
is limitation of 5 years u/s15 of NGT Act-2010 from 
the cause of action first arose and Principal prayer of 
the applicant is for restoration and restitution of the 
project site to its original position. 

REPLY: The cause of action is wrongly mentioned 
by the applicant to his benefit. Whereas PP received 
its first permission for the tree cutting in 2013. 
Applicant took the benefit of the date of the PMC 
sanctions. 

Point No. 25 b Page No. 62 

That, the Original Applicants have raised substantial 
questions relating to environment and this 
application is filed within five years from cause of 
action first arose on 21/06/2021, when PP procured 
the PMC sanction plan for expansion and carried out 
substantial construction without complying to the 
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compensatory plantation of trees and its triggered 
cause of action. 

REPLY: The key question raised by the applicant in 
this application is only related to the felling of the 
trees and the compensatory plantation. But schedule 
I of the NGT Act 2010 does not have any provision 
for this consideration of tree permissions and related 
issues. There is a special act already in existence to 
handle these issues. The act is ‘The Maharashtra 
(Urban Areas) Protection and Preservation of Trees 
Act, 1975’. Applicant in his application mentioned the 
rules and related provisions of this act. THEN WHY 
Applicant has not approached the concerned 
authority for the relief this is un answered question. 
Therefore, PP requesting this Hon’ble Tribunal Please 
do not pass any order related to felling of the trees 
or compensatory tree plantation. Rest issues can be 
considered by this Tribunal. Applicant through 
application requesting for wrong and uncovered 
relief from this Tribunal. 

Point No. 25 c Page No. 62 

The present application is filed without Five Years 
from 21/06/2021 (excluding the period from 
23/03/2020 to 08/06/2020 of Lockdown due to 
COVID-19 as exempted by Hon’ble Supreme Court of 
India) and thus the Original Application filed is within 
the prescribed period of limitation. 

REPLY: The Applicant has taken the benefits of the 
COVID Lockdown and the PMC-sanctioned plan in 
year 2021. Whereas the first cause of the action 
already arose in the year 2013 i.e. 9 years before 
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this application. Therefore, this applicant should not 
be entertained by this Tribunal.  

16. Through the above submission PP replied 

to each and every allegation made by the applicant. 

PP has produced the fact before this Tribunal along 

with the supporting documents. PP also submitted 

his objection to the consideration of this OA on the 

basis of the limitation, Plural cause, and substantial 

question related to the environment through 

affidavit dated 03/01/2023 which need to be address 

first. 

17. PP submitting this full-fledged as per the 

direction of the Hon’ble Tribunal dated 19/05/2023 

but in light of the above, PP (Respondent No.22) 

says and submits that the application needs to be 

dismissed on this ground of limitation as well as 

maintainability as it is; without passing any further 

order by the Hon’ble Tribunal in this matter. Once it 

is clear that the Hon’ble Tribunal doesn’t have the 

jurisdiction, then there is no power for the Hon’ble 

Tribunal to entertain this application, go into merits, 

and/or pass any kind of order, including even of 

appointing any Committee. 
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Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th oor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Format1.0/CC/UAN No.0000145709/CE/2305002018 Date: 25/05/2023

To,
 M/s Pride Purple Landmark LLP-Park
Landmark, 665/A,
Bibwewadi, Tal Havli, Dist Pune Your Service is Our Duty

Sub: Consent to Establish for Expansion in Residential and commercial
construction project under Red Category

Ref: 1. Consent to Establish with Expansion vide no. Format1.0/BO/JD(WPC)/
UAN065392/CE/CC-1909000437 dtd. 16.09.2019

2. Renewal of Consent to Operate (Part) vide No.
Format1.0/BO/JD(WPC)/UAN088457/CO/CC-2006001277 dtd. 29.06.2020

3. Consent to Operate (Part-II) granted vide No. Format1.0/CC/UAN
No.0000109545/CO-2108000685 dtd. 11.08.2021

4. Minutes of 28th Consent Committee Meeting of 2022-23 held on
25.01.2023

Your application NO. MPCB-CONSENT-0000145709
For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is  considered  and  the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,III & IV annexed to this order:
1. The Consent to Establish is granted for period upto Commissioning of the

project or 15.09.2024 whichever is earlier.
2. The capital investment of the project is Rs.110 Cr(Total CI Rs 352 Cr) Cr. (As

per undertaking submitted by pp).
3. The Consent to Establish is valid for Residential and commercial construction

project named as M/s Pride Purple Landmark LLP-Park Landmark,  665/A,
Bibwewadi, Tal Havli, Dist Pune on Total Plot Area of 20154.48 SqMtrs for
proposed total construction BUA of 57663.19 SqMtrs as per speci c condition
of EC granted dated 25.07.2022 including utilities and services

Sr.No Permission Obtained Plot Area
(SqMtr) BUA (SqMtr)

1 Environmental Clearance dtd 27.11.2018 20154.48 35380.55
2 Consent to Establish dtd 16.09.2019 20154.48 50168.00
3 Consent to Operate(Part-II) dtd 11.08.2021 20154.48 35380.55
4 Environmental Clearance dtd 25.07.2022 20154.48 57663.19

sent CoCCCommittitttee M

-000000000000000014141414575757570909090909
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4. Conditions under Water (P&CP), 1974 Act for discharge of e uent:
Sr
No Description Permitted

(in CMD) Standards to Disposal

1. Trade e uent Nil NA NA
2. Domestic

e uent
217 As per

Schedule - I
The  treated  e uent  shall  be  60%
recycled  for  secondary  purposes
such  as  toilet  ushing,  air
conditioning,  cooling tower  make
up, re ghting etc.  and remaining
sha l l  be  connec ted  to  the
sewerage  system  provided  by
local  body

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S1 DG Set-200 kVA 200 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr
No

Type Of
Waste

Quantity &
UoM Treatment Disposal

1 Dry Waste 368 Kg/Day Segregation Handed over to
authorize vendor

2 Wet Waste 519 Kg/Day
OWC with composing
facility/Biodigestor with
composing facility

As Manure

3 STP Sludge 16.5 Kg/Day Dewatering As Manure
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 50 Ltr/A Reprocessing To Authorized
Reprocesser

8. Conditions under E-Waste Management:
Sr No Type of Waste Quantity UoM Disposal Path

1 E Waste 95.00 Kg/M To Authorized Dismantler
9. This Board reserves the right to review, amend, suspend, revoke etc. this consent and

the same shall be binding on the industry.
10. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary

NOC/permission from any other Government agencies.
11. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD

and ow at the outlet of STP.
12. Project Proponent shall  provide Organic waste digester with composting facility or

biodigestor with composting facility.
13. Project Proponent shall comply the Construction and Demolition Waste Management

Rules,  2016 which is  noti ed by Ministry  of  Environment,  Forest  and Climate Change
dtd.29/03/2016.

y
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14. The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

15. The project proponent shall  take adequate measures to control dust emission and
noise level during construction phase.

16. This  consent  is  issued  with  overriding  e ect  on  earlier  Consent  to  Establish  with
Expansion  vide  no.  Format1.0/BO  /JD(WPC)/  UAN065392/CE/CC-1909000437  dtd.
16.09.2019

17. The Project Proponent shall comply with the Environmental Clearance obtained vide No
dtd SIA/MH/MIS/ 243583/2021dtd. 25.07.2022 for construction project having total plot
area  20154.48  Sq.mtr,  &  total  Construction  BUA  57663.19  Sq.mtr  as  per  speci c
condition  of  EC.

18. PP  shall  submit  an  a davit  in  Boards  prescribed  format  within  15  days  regarding
compliance  of  C  to  E  &  Environmental  Clearance.

. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 75000.00 MPCB-DR-13687 24/08/2022 RTGS

Copy to:
1. Regional O cer, MPCB, Pune and Sub-Regional O cer, MPCB, Pune I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts O cer, MPCB,Sion, Mumbai

ooon/n/n//DRDRDRR.N.N.No.o.. DaDaDaD ttt
3333336877777 2444444//0/ 8/88/8/88/8/
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 220 CMD with MBBR technology for the treatment of 217 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated domestic e uent shall be 60% recycled for secondary purposes such
as  toilet  ushing,  air  conditioning,  cooling  tower  make  up,  re ghting  etc.  and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves  its  rights  to  review plans,  speci cations  or  other  data  relating to
plant setup for the treatment of waterworks for the puri cation thereof & the system
for  the  disposal  of  sewage  or  trade  e uent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as de ned by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 271.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5) The  Applicant  shall  provide  Speci c  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.

y.
 revieeeeeewwwwwww plplplplpppplpplanananannanns,  sp
wwwwatatatatererererwowowoworkrkrkrkssss fofofoforrrr tttttt

rrrrrradadadadadadddeeeeeee eeeeeee uueueueueueueentntnt oooooooorrrrrrr
nttttttt shhhshshalaalaaa ll obbobtataininnnininnn ppppprririrrir o
 anynynyynyny ttttttrerrr ata memememmementntntntntn  a

1784



Pride Purple Landmark LLP-Park Landmark/CE/UAN No.MPCB-CONSENT-0000145709/Indus-Id.19821
(26-05-2023 10:51:33 am) /QMS.PO6_F01/00 Page 5 of 8

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per  your application,  you have proposed to provide the Air  pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack
No. Source APC System

provided/proposed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S1
DG

Set-200
kVA

Acoustic Enclosure 3.00
HSD
40

Ltr/Hr
1 SO2 19.2

Kg/Day

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  speci cations  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The  kitchen shall  be  provided with  exhaust  system chimney with  oil  catcher

connected to chimney through ducting.
b) The toilet shall be provided with exhaust system connected to chimney through

ducting.
c) The air conditioner shall  be vibration proof and the noise shall  not exceed 68

dB(A).
d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

tchen,n EEE tatatiiini g P
ed wiwiwiwwiwiththththththt eeeeeeeeeexhxhxhxhxhxhaust
hhhh dddducucucucucu tititititt ngngngng.
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SCHEDULE-III
Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C
2O/C2R)

Amt of
BG

Imposed

Submission
Period Purpose of BG Compliance

Period Validity Date

1 C to E Rs 10
Lakhs 15 Days

Compliance of
Consent

Conditions &
Environmental

Clearance
conditions

Upto
Commissioning
of the project

Upto
Commissioning
of the project

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional O cer
at  the  respective  Regional  O ce  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of validity
as above.

BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed

Submission
Period

Purpose
of BG

Amount of
BG

Forfeiture

Reason of BG
Forfeiture

NA
BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned
NA
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SCHEDULE-IV
Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the sta  and worker quarters.

B
During construction phase, the ambient air and noise quality shall  be
maintained and should  be  closely  monitored through MoEF approved
laboratory.

C

Noise  should  be  controlled  to  ensure  that  it  does  not  exceed  the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:
1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule I

shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take
back service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule I shall maintain
records of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule I
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk consumers of electrical and electronic equipment listed in Schedule I shall le annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of  June  following  the  nancial  year  to  which  that  return  relates.  In  case  of  the  bulk
consumer with multiple o ces in a State, one annual return combining information from all
the o ces  shall  be  led to  the concerned State  Pollution Control  Board on or  before  the
30th day of June following the nancial year to which that return relates.

5 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  e uents,  air
emissions and hazardous waste to the Board sta  at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

6 The  rm shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental  Protection  Act  1986  and  Solid  Waste  Management  Rule  2016,  Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

7 Drainage system shall  be provided for  collection of  sewage e uents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
ow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal

manholes.  No  sewage  shall  nd  its  way  other  than  in  designed  and  provided  collection
system.

8 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

9 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

electriical anddd elect
material as covere

 rules s ssss mamamamamamaadedededdeddededd tttthere
eeeelelelelectctctctttrororororooninininicccc eqeqeqeqeqeqquiuiuiuiuiipmpmpmpmpp eeee
ddddddd StStStStStSSSttatatataata eeee PoPoPoPoPoPoPoolllllllllututiooioiooi nnnnnn CCCCCC
eaeaaeaarrrr tottototto wwwwhihihichchhhhhch ttthhhahahh

a Sttttatatatataa e,e,e,ee,e,, oneneeee aaaaannnnnnnnn ua
ddd SSSS P

1787



Pride Purple Landmark LLP-Park Landmark/CE/UAN No.MPCB-CONSENT-0000145709/Indus-Id.19821
(26-05-2023 10:51:33 am) /QMS.PO6_F01/00 Page 8 of 8

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust mu er with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  di erent  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make e orts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  noti cation  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste – The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

11 A davit  undertaking  in  respect  of  no  change  in  the  status  of  consent  conditions  and
compliance of the consent conditions the draft can be downloaded from the o cial web site
of the MPCB.

12 Applicant  shall  submit  o cial  e-mail  address  and any change will  be duly  informed to  the
MPCB.

13 The treated sewage shall be disinfected using suitable disinfection method.
14 The rm shall submit to this o ce, the 30th day of September every year, the environment

statement report for the nancial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certi cate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th oor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Format1.0/CC/UAN No.0000129959/CR/2212002294 Date: 29/12/2022

To,
M/s Pride Purple Landmark LLP
-Park Landmark, 665/A, Bibwewadi,
Tal Haveli, Dist Pune Your Service is Our Duty

Sub: Renewal of Consent to Operate for Housing construction project under
Red Category

Ref: 1. Consent to Establish with Expansion granted vide vide no.
Format1.0/BO/JD(WPC)/UAN-065392/CE/CC-1909000437 dtd. 16.09.2019.

2. Consent to Operate(Part-II) granted vide No Format1.0/CC/UAN
No.0000109545/CO-2108000685 dtd. 11.08.2021

3. Minutes of 21st Consent Committee Meeting of 2022-23 held on
26.11.2022

Your application NO. MPCB-CONSENT-0000129959
For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is  considered  and  the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,III & IV annexed to this order:
1. The Renewal of Consent to operate is granted for period upto 31.01.2024
2. The capital investment of the project is Rs.136.31 Cr. (As per C.A Certi cate

submitted by industry).
3. The Renewal of consent to operate is valid for housing construction project

named as M/s Pride Purple Landmark LLP-Park Landmark, 665/A, Bibwewadi,
Tal  Haveli,  Dist  Pune  on  Total  Plot  Area  of  20154.48  SqMtrs  for  total
construction BUA of 35380.55 SqMtrs as per speci c condition of EC granted
dated 27.11.2018 including utilities and services.

Sr.No Permission Obtained Plot Area
(SqMtr) BUA (SqMtr)

1 Environmental Clearance dtd 27.11.2018 20154.48 35380.55
2 Consent to Establish dtd 16.09.2019 20154.48 50168.00
3 Consent to Operate (Part-II) dtd 11.08.2021 20154.48 35380.55

4. Conditions under Water (P&CP), 1974 Act for discharge of e uent:
Sr No Description Permitted (in CMD) Standards to Disposal

1. Trade e uent Nil NA NA
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Sr
No Description Permitted Standards to Disposal

2. Domestic e uent 196 As per Schedule - I 60%  should  be  reused  &
recycled  and  remaining
should  be  discharged  in
municipal  sewer.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S-1 DG Set 160 KVA 1 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr No Type Of Waste Quantity & UoM Treatment Disposal
1 Wet garbage 280 Kg/Day OWC with Composting As Manure
2 Dry garbage 105 Kg/Day Segregation To Local Body
3 STP sludge 10 Kg/Day Dewatering As Manure

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:
Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 50 Ltr/A Reprocessing To Authorized
Reprocesser

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and ow at the outlet of STP.

11. Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility e ectively for the treatment of wet garbage

12. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

13. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEIAA-EC-0000000536  dtd.  27.11.2018  for  construction  project  on  total  plot  area
20154.48 Sq.mtrs & total Construction BUA 35380.55 Sq.mtrs as per speci c condition.

. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.
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Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 108180.00 MPCB-DR-10671 03/03/2022 RTGS
2 303420.00 MPCB-DR-10116 15/03/2022 RTGS

Earlier balance fees of Rs. 2,45,240 /- is adjusted for this consent.
Copy to:
1. Regional O cer, MPCB, Pune and Sub-Regional O cer, MPCB, Pune I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts O cer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 200 CMD with MBBR technology for the treatment of 196 CMD of sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated domestic e uent shall be 60% recycled for secondary purposes such
as  toilet  ushing,  air  conditioning,  cooling  tower  make  up,  re ghting  etc.  and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves  its  rights  to  review plans,  speci cations  or  other  data  relating to
plant setup for the treatment of waterworks for the puri cation thereof & the system
for  the  disposal  of  sewage  or  trade  e uent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as de ned by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 110.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5) The  Applicant  shall  provide  Speci c  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As  per  your  application,  you  have  provided  the  Air  pollution  control
(APC)system and erected following stack (s) and to observe the following fuel
pattern-

Stack
No. Source APC System

provided/proposed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1
DG

Set-160
kVA

Acoustic Enclosure 3.00
Diesel

32
Ltr/Hr

1 SO2 15.32
Kg/Day

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  speci cations  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).
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SCHEDULE-III
Details of Bank Guarantees:

Sr.
No.

Consent(C2E/
C2O/C2R)

Amt of
BG

Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 Renewal of
Consent

Rs 10
Lakhs 15 Days

Operation &
Maintenance of

PCS and
Compliance of
Consent Con

Continuous 31.05.2024

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
O cer  at  the  respective  Regional  O ce  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed

Submission
Period

Purpose
of BG

Amount of
BG

Forfeiture

Reason of
BG

Forfeiture
NA

BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  e uents,  air

emissions and hazardous waste to the Board sta  at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The  rm  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage  system  shall  be  provided  for  collection  of  sewage  e uents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
ow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal

manholes.  No  sewage  shall  nd  its  way  other  than  in  designed  and  provided  collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust mu er with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  di erent  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make e orts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  noti cation  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste – The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 A davit  undertaking  in  respect  of  no  change  in  the  status  of  consent  conditions  and
compliance of the consent conditions the draft can be downloaded from the o cial web site
of the MPCB.

8 Applicant  shall  submit  o cial  e-mail  address  and any change will  be duly  informed to  the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.
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10 The  rm  shall  submit  to  this  o ce,  the  30th  day  of  September  every  year,  the
environment  statement  report  for  the  nancial  year  ending  31st  march  in  the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

This certi cate is digitally & electronically signed.
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MONITORING THE IMPLEMENTATION OF ENVIRONMENTAL SAFEGUARDS 

MINISTRY OF ENVIRONMENT & FORESTS 

Regional Office (WCZ), Nagpur 

Monitoring Report 

DATA SHEET 

Period

: 

: 

: 

: 

: 

: 

: 
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: 

: 

: 

: 

: 

:

: 

: 

: 

: Attached Annexure – II

1800



: 

: 

: 

: 

: 

: 

: 

: 

: 

: 

: 

: October 2014.
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: 

: 

: 

: February 2023 
May 2023. 

(Env. monitoring report done by A Encon 
private limited Is Enclosed herewith)

: Letter issued by MoEF:

Revalidation of EC Letter: 

Consent to Establish:

 Consent to Operate Renewal: 
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Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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COMPLIANCE REPORT 

EC No. : 

Project Name : 

Project location : 

Developer name : 

Developers address : 

The proposal is an expansion of existing construction project. Project has received 1st EC vide Letter 

No. SEAC-2013/CR561/TC-2 dated 1st December, 2014 PP obtained 2nd EC vide SEIAA-EC-0000000536, 

dated 27th November, 2018 for total BUA of 50168.00 m2. Proposal has been considered by SEIAA in its 

245th (Day-3) meeting and decided to accord Environment Clearance to the said project under the 

provisions of Environment Impact Assessment  Notification, 2006 subject to implantation of following 

terms and conditions- 

1. SPECIFIC CONDITIONS:

A. SEAC Conditions 

Sr. No. EC Conditions Compliance Status 
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B. SEIAA Conditions 

Sr. No. EC Conditions Compliance Status
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2. GENERAL CONDITIONS: 

 

A. Construction Phase 

Sr. No. EC Conditions Compliance Status 

Construction waste  

Disposal – 
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ROOF INSULATION AND THERMAL 
INSULATION 
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B). Operation Phase. 

Sr. No. EC Conditions Compliance Status
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C. General EC Conditions 

Sr. No. EC Conditions Compliance Status

Consent to Establish
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2). Consent to Establish/Expansion:
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Sr. No. EC Conditions Compliance Status 
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Validity of Environment Clearance:
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Annexure – II 

ALLOCATION MADE FOR ENVIRONMENTAL MANAGEMENT PLANS 

A) Construction Phase (With Break-up)

Sr. 
No. 

Type Details Total Cost per annum (Rs. 
In Lacs) 

TOTAL 27.44 

B) Operation Phase (With Break-Up)

Sr. 
No. 

Component Description Capital 
Cost Rs. In 

Lacs 

Operational and 
Maintenance cost 
(Rs. In Lacs/Yr.) 

TOTAL 135.50 45.08 
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PROJECT STATUS REPORT 

BACKGROUND 

EC No. : 

Project Name : 

Project Location : 

Developer Name : 
Developer Address : 

Status updated on : 

CONSTRUCTION DETAILS: - 

Sr. No Particulars Current status of Work 
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Pride Purple Landmark LLP-Park Landmark/CE/UAN No.MPCB-CONSENT-0000145709/Indus-Id.19821
(26-05-2023 10:51:33 am) /QMS.PO6_F01/00 Page 1 of 8

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th oor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Format1.0/CC/UAN No.0000145709/CE/2305002018 Date: 25/05/2023

To,
 M/s Pride Purple Landmark LLP-Park
Landmark, 665/A,
Bibwewadi, Tal Havli, Dist Pune Your Service is Our Duty

Sub: Consent to Establish for Expansion in Residential and commercial
construction project under Red Category

Ref: 1. Consent to Establish with Expansion vide no. Format1.0/BO/JD(WPC)/
UAN065392/CE/CC-1909000437 dtd. 16.09.2019

2. Renewal of Consent to Operate (Part) vide No.
Format1.0/BO/JD(WPC)/UAN088457/CO/CC-2006001277 dtd. 29.06.2020

3. Consent to Operate (Part-II) granted vide No. Format1.0/CC/UAN
No.0000109545/CO-2108000685 dtd. 11.08.2021

4. Minutes of 28th Consent Committee Meeting of 2022-23 held on
25.01.2023

Your application NO. MPCB-CONSENT-0000145709
For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is  considered  and  the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,III & IV annexed to this order:
1. The Consent to Establish is granted for period upto Commissioning of the

project or 15.09.2024 whichever is earlier.
2. The capital investment of the project is Rs.110 Cr(Total CI Rs 352 Cr) Cr. (As

per undertaking submitted by pp).
3. The Consent to Establish is valid for Residential and commercial construction

project named as M/s Pride Purple Landmark LLP-Park Landmark,  665/A,
Bibwewadi, Tal Havli, Dist Pune on Total Plot Area of 20154.48 SqMtrs for
proposed total construction BUA of 57663.19 SqMtrs as per speci c condition
of EC granted dated 25.07.2022 including utilities and services

Sr.No Permission Obtained Plot Area
(SqMtr) BUA (SqMtr)

1 Environmental Clearance dtd 27.11.2018 20154.48 35380.55
2 Consent to Establish dtd 16.09.2019 20154.48 50168.00
3 Consent to Operate(Part-II) dtd 11.08.2021 20154.48 35380.55
4 Environmental Clearance dtd 25.07.2022 20154.48 57663.19

sent CoCCCommittitttee M

-000000000000000014141414575757570909090909
ndndddndddereeerererrr SSececececcecctittititititiiooonooo 2222255555555 ooooooo

2222221111 ofoofooofof tttheheheh AAAAAAAiririiiiir (((PPrPPP
fAuttttthohohohohooh rirrrrr zaatiiiiittionoononononon und
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4. Conditions under Water (P&CP), 1974 Act for discharge of e uent:
Sr
No Description Permitted

(in CMD) Standards to Disposal

1. Trade e uent Nil NA NA
2. Domestic

e uent
217 As per

Schedule - I
The  treated  e uent  shall  be  60%
recycled  for  secondary  purposes
such  as  toilet  ushing,  air
conditioning,  cooling tower  make
up, re ghting etc.  and remaining
sha l l  be  connec ted  to  the
sewerage  system  provided  by
local  body

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S1 DG Set-200 kVA 200 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr
No

Type Of
Waste

Quantity &
UoM Treatment Disposal

1 Dry Waste 368 Kg/Day Segregation Handed over to
authorize vendor

2 Wet Waste 519 Kg/Day
OWC with composing
facility/Biodigestor with
composing facility

As Manure

3 STP Sludge 16.5 Kg/Day Dewatering As Manure
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 50 Ltr/A Reprocessing To Authorized
Reprocesser

8. Conditions under E-Waste Management:
Sr No Type of Waste Quantity UoM Disposal Path

1 E Waste 95.00 Kg/M To Authorized Dismantler
9. This Board reserves the right to review, amend, suspend, revoke etc. this consent and

the same shall be binding on the industry.
10. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary

NOC/permission from any other Government agencies.
11. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD

and ow at the outlet of STP.
12. Project Proponent shall  provide Organic waste digester with composting facility or

biodigestor with composting facility.
13. Project Proponent shall comply the Construction and Demolition Waste Management

Rules,  2016 which is  noti ed by Ministry  of  Environment,  Forest  and Climate Change
dtd.29/03/2016.

y

yyyyyyy DeDeDeDeDeDewawawawawawawateteteteteteteeriiiirriringngngnggnngnnn

OWOWOOWCCC iiwithtt  com
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14. The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

15. The project proponent shall  take adequate measures to control dust emission and
noise level during construction phase.

16. This  consent  is  issued  with  overriding  e ect  on  earlier  Consent  to  Establish  with
Expansion  vide  no.  Format1.0/BO  /JD(WPC)/  UAN065392/CE/CC-1909000437  dtd.
16.09.2019

17. The Project Proponent shall comply with the Environmental Clearance obtained vide No
dtd SIA/MH/MIS/ 243583/2021dtd. 25.07.2022 for construction project having total plot
area  20154.48  Sq.mtr,  &  total  Construction  BUA  57663.19  Sq.mtr  as  per  speci c
condition  of  EC.

18. PP  shall  submit  an  a davit  in  Boards  prescribed  format  within  15  days  regarding
compliance  of  C  to  E  &  Environmental  Clearance.

. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 75000.00 MPCB-DR-13687 24/08/2022 RTGS

Copy to:
1. Regional O cer, MPCB, Pune and Sub-Regional O cer, MPCB, Pune I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts O cer, MPCB,Sion, Mumbai

ooon/n/n//DRDRDRR.N.N.No.o.. DaDaDaD ttt
3333336877777 2444444//0/ 8/88/8/88/8/
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1) A] As per your application, you have proposed to provide Sewage Treatment Plant of

designed capacity 220 CMD with MBBR technology for the treatment of 217 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

 

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated domestic e uent shall be 60% recycled for secondary purposes such
as  toilet  ushing,  air  conditioning,  cooling  tower  make  up,  re ghting  etc.  and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves  its  rights  to  review plans,  speci cations  or  other  data  relating to
plant setup for the treatment of waterworks for the puri cation thereof & the system
for  the  disposal  of  sewage  or  trade  e uent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as de ned by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 271.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5) The  Applicant  shall  provide  Speci c  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.

y.
 revieeeeeewwwwwww plplplplpppplpplanananannanns,  sp
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rrrrrradadadadadadddeeeeeee eeeeeee uueueueueueueentntnt oooooooorrrrrrr
nttttttt shhhshshalaalaaa ll obbobtataininnnininnn ppppprririrrir o
 anynynyynyny ttttttrerrr ata memememmementntntntntn  a

1857



Pride Purple Landmark LLP-Park Landmark/CE/UAN No.MPCB-CONSENT-0000145709/Indus-Id.19821
(26-05-2023 10:51:33 am) /QMS.PO6_F01/00 Page 5 of 8

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per  your application,  you have proposed to provide the Air  pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack
No. Source APC System

provided/proposed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S1
DG

Set-200
kVA

Acoustic Enclosure 3.00
HSD
40

Ltr/Hr
1 SO2 19.2

Kg/Day

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  speci cations  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The  kitchen shall  be  provided with  exhaust  system chimney with  oil  catcher

connected to chimney through ducting.
b) The toilet shall be provided with exhaust system connected to chimney through

ducting.
c) The air conditioner shall  be vibration proof and the noise shall  not exceed 68

dB(A).
d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

tchen,n EEE tatatiiini g P
ed wiwiwiwwiwiththththththt eeeeeeeeeexhxhxhxhxhxhaust
hhhh dddducucucucucu tititititt ngngngng.
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SCHEDULE-III
Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C
2O/C2R)

Amt of
BG

Imposed

Submission
Period Purpose of BG Compliance

Period Validity Date

1 C to E Rs 10
Lakhs 15 Days

Compliance of
Consent

Conditions &
Environmental

Clearance
conditions

Upto
Commissioning
of the project

Upto
Commissioning
of the project

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional O cer
at  the  respective  Regional  O ce  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of validity
as above.

BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed

Submission
Period

Purpose
of BG

Amount of
BG

Forfeiture

Reason of BG
Forfeiture

NA
BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned
NA
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SCHEDULE-IV
Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the sta  and worker quarters.

B
During construction phase, the ambient air and noise quality shall  be
maintained and should  be  closely  monitored through MoEF approved
laboratory.

C

Noise  should  be  controlled  to  ensure  that  it  does  not  exceed  the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:
1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule I

shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take
back service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule I shall maintain
records of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule I
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk consumers of electrical and electronic equipment listed in Schedule I shall le annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of  June  following  the  nancial  year  to  which  that  return  relates.  In  case  of  the  bulk
consumer with multiple o ces in a State, one annual return combining information from all
the o ces  shall  be  led to  the concerned State  Pollution Control  Board on or  before  the
30th day of June following the nancial year to which that return relates.

5 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  e uents,  air
emissions and hazardous waste to the Board sta  at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

6 The  rm shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental  Protection  Act  1986  and  Solid  Waste  Management  Rule  2016,  Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

7 Drainage system shall  be provided for  collection of  sewage e uents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
ow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal

manholes.  No  sewage  shall  nd  its  way  other  than  in  designed  and  provided  collection
system.

8 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

9 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
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 b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust mu er with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  di erent  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make e orts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  noti cation  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste – The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

11 A davit  undertaking  in  respect  of  no  change  in  the  status  of  consent  conditions  and
compliance of the consent conditions the draft can be downloaded from the o cial web site
of the MPCB.

12 Applicant  shall  submit  o cial  e-mail  address  and any change will  be duly  informed to  the
MPCB.

13 The treated sewage shall be disinfected using suitable disinfection method.
14 The rm shall submit to this o ce, the 30th day of September every year, the environment

statement report for the nancial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certi cate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th oor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Format1.0/CC/UAN No.0000129959/CR/2212002294 Date: 29/12/2022

To,
M/s Pride Purple Landmark LLP
-Park Landmark, 665/A, Bibwewadi,
Tal Haveli, Dist Pune Your Service is Our Duty

Sub: Renewal of Consent to Operate for Housing construction project under
Red Category

Ref: 1. Consent to Establish with Expansion granted vide vide no.
Format1.0/BO/JD(WPC)/UAN-065392/CE/CC-1909000437 dtd. 16.09.2019.

2. Consent to Operate(Part-II) granted vide No Format1.0/CC/UAN
No.0000109545/CO-2108000685 dtd. 11.08.2021

3. Minutes of 21st Consent Committee Meeting of 2022-23 held on
26.11.2022

Your application NO. MPCB-CONSENT-0000129959
For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is  considered  and  the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,III & IV annexed to this order:
1. The Renewal of Consent to operate is granted for period upto 31.01.2024
2. The capital investment of the project is Rs.136.31 Cr. (As per C.A Certi cate

submitted by industry).
3. The Renewal of consent to operate is valid for housing construction project

named as M/s Pride Purple Landmark LLP-Park Landmark, 665/A, Bibwewadi,
Tal  Haveli,  Dist  Pune  on  Total  Plot  Area  of  20154.48  SqMtrs  for  total
construction BUA of 35380.55 SqMtrs as per speci c condition of EC granted
dated 27.11.2018 including utilities and services.

Sr.No Permission Obtained Plot Area
(SqMtr) BUA (SqMtr)

1 Environmental Clearance dtd 27.11.2018 20154.48 35380.55
2 Consent to Establish dtd 16.09.2019 20154.48 50168.00
3 Consent to Operate (Part-II) dtd 11.08.2021 20154.48 35380.55

4. Conditions under Water (P&CP), 1974 Act for discharge of e uent:
Sr No Description Permitted (in CMD) Standards to Disposal

1. Trade e uent Nil NA NA
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Sr
No Description Permitted Standards to Disposal

2. Domestic e uent 196 As per Schedule - I 60%  should  be  reused  &
recycled  and  remaining
should  be  discharged  in
municipal  sewer.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S-1 DG Set 160 KVA 1 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr No Type Of Waste Quantity & UoM Treatment Disposal
1 Wet garbage 280 Kg/Day OWC with Composting As Manure
2 Dry garbage 105 Kg/Day Segregation To Local Body
3 STP sludge 10 Kg/Day Dewatering As Manure

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:
Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 50 Ltr/A Reprocessing To Authorized
Reprocesser

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and ow at the outlet of STP.

11. Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility e ectively for the treatment of wet garbage

12. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

13. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEIAA-EC-0000000536  dtd.  27.11.2018  for  construction  project  on  total  plot  area
20154.48 Sq.mtrs & total Construction BUA 35380.55 Sq.mtrs as per speci c condition.

. This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.
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Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 108180.00 MPCB-DR-10671 03/03/2022 RTGS
2 303420.00 MPCB-DR-10116 15/03/2022 RTGS

Earlier balance fees of Rs. 2,45,240 /- is adjusted for this consent.
Copy to:
1. Regional O cer, MPCB, Pune and Sub-Regional O cer, MPCB, Pune I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts O cer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 200 CMD with MBBR technology for the treatment of 196 CMD of sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated domestic e uent shall be 60% recycled for secondary purposes such
as  toilet  ushing,  air  conditioning,  cooling  tower  make  up,  re ghting  etc.  and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves  its  rights  to  review plans,  speci cations  or  other  data  relating to
plant setup for the treatment of waterworks for the puri cation thereof & the system
for  the  disposal  of  sewage  or  trade  e uent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as de ned by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 110.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5) The  Applicant  shall  provide  Speci c  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As  per  your  application,  you  have  provided  the  Air  pollution  control
(APC)system and erected following stack (s) and to observe the following fuel
pattern-

Stack
No. Source APC System

provided/proposed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1
DG

Set-160
kVA

Acoustic Enclosure 3.00
Diesel

32
Ltr/Hr

1 SO2 15.32
Kg/Day

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  speci cations  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).
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SCHEDULE-III
Details of Bank Guarantees:

Sr.
No.

Consent(C2E/
C2O/C2R)

Amt of
BG

Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 Renewal of
Consent

Rs 10
Lakhs 15 Days

Operation &
Maintenance of

PCS and
Compliance of
Consent Con

Continuous 31.05.2024

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
O cer  at  the  respective  Regional  O ce  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed

Submission
Period

Purpose
of BG

Amount of
BG

Forfeiture

Reason of
BG

Forfeiture
NA

BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  e uents,  air

emissions and hazardous waste to the Board sta  at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The  rm  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage  system  shall  be  provided  for  collection  of  sewage  e uents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
ow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal

manholes.  No  sewage  shall  nd  its  way  other  than  in  designed  and  provided  collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust mu er with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  di erent  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make e orts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  noti cation  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste – The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 A davit  undertaking  in  respect  of  no  change  in  the  status  of  consent  conditions  and
compliance of the consent conditions the draft can be downloaded from the o cial web site
of the MPCB.

8 Applicant  shall  submit  o cial  e-mail  address  and any change will  be duly  informed to  the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.
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10 The  rm  shall  submit  to  this  o ce,  the  30th  day  of  September  every  year,  the
environment  statement  report  for  the  nancial  year  ending  31st  march  in  the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

This certi cate is digitally & electronically signed.
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Raghunath Mahabal <mahabal60@gmail.com>

CAMPA : Compensatory Afforestation : [‘रोपवन नमुने व रोपवना संबंधीǉा सूचना’,
ऑगː 2018 ‘महारा Ō̓  वन िवभाग’, मुƥ वनसंरƗक (मूʞांकन) महारा Ō̓  राǛ, नागपूर].
2 messages

Raghunath Mahabal <mahabal60@gmail.com> 16 August 2023 at 10:19
To: ccfevaluation@mahaforest.gov.in, min.forest@maharashtra.gov.in, campams2010@gmail.com,
pccfhoffngp@mahaforest.gov.in, pccfpmngp@mahaforest.gov.in, apccfntfp@mahaforest.gov.in,
ccfwl_ngp@sancharnet.in
Cc: Anagha Mahabal CMD <mahabal.thane@gmail.com>, Mahabal Mahabal <mahabal.nagpur@gmail.com>, Manasi
Bobade <manasibobade21@gmail.com>, sachin gore <ssgore2005@gmail.com>

To: Maharashtra Forest Department
Chief Conservator of Forest (Evaluation), Maharashtra State, ‘Van Bhavan’, Ramgiri Road, Civil Lines, Nagpur-
440001. 0712-2556945 ccfevaluation@mahaforest.gov.in
Shri. S.G.Tembhurnikar, Principal Chief Conservator of Forests, Off. 0712-2556944 F0712-2550675

Sir

1. I am practising as an Advocate in the National Green Tribunal. I was also an Environmental Consultant for
the last 40 years. As per the conditions of the ‘Environmental Clearance’ and ‘Consent to Establish’ OR ‘Consent
to Operate’, many projects and industries need to do plantations. Tree plantation in the Buffer Zone or plantation
as a barrier has to be done at the site only, along the boundary or periphery.

2. However, project proponents / industries do not have required space in the vicinity. Moreover, in case of
temporary projects (like RMC Plants that move along with the project site) there is no permanent establishment.
Road projects are completed and the contractors leave the site.

3. The project proponents are ready and willing to entrust the funds to a reliable Government Authority. e.g.
‘Compensatory Afforestation Fund Management and Planning Authority’ (CAMPA) under your jurisdiction. Many
industries wish to do it regularly, voluntarily as a social obligation. We generally recommend THREE-TIMES
plantation in lieu of the trees cut.

4. I came across a beautiful document prepared by your office in August 2018. [‘रोपवन नमुने व रोपवना संबंधीǉा
सूचना’, ऑगː 2018 ‘महारा Ō̓  वन िवभाग’, मुƥ वनसंरƗक (मूʞांकन) महारा Ō̓  राǛ, नागपूर]. The industries are ready and
willing to pay all your charges as per the schedule for plantation to be done by you and care to be taken off the
plantation for next 7 years.

5. The location of plantation, local species etc., can be very well decided by you as an expert Government
Authority. If the place is chosen nearby OR in the same Taluka, it would be an added advantage.

6. If you kindly convey the procedure, there are few cases in hand, where I can immediately ask my
Client/Industries to deposit this amount with your local office OR as may be directed by you. May Client/Industry
would just need a ‘Demand Note’ from your office and then subsequently a ‘Plantation Completion Report’
informing number and types of trees planted and location of it.

7. As a social cause and contribution, voluntarily, I am also willing to pay Rs.1 lakhs to your department, for
tree plantation to be done anywhere in Thane / Pune Districts, where I live. I have also asked my local Nagpur
office to contact you. Our Joint Managing Director Ms Manasi Bobade shall be visiting you in the next 3 days for
your guidance.

With best wishes and regards,
R.B.Mahabal रघुनाथ भालचंū महाबळ +91-7400116222  mahabal60@gmail.com
Advocate - National Green Tribunal, BE (Mech.), ME (Industrial Management) VJTI Mumbai, LL.M., FIE, Chartered
Engineer, Arbitrator IIE
B 202, Chandravijay Society, Opp Bansuri Hotel, Phule Road, Mulund EAST, Mumbai-400081, Maharashtra, INDIA
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16th August 2023 
To 
Maharashtra Forest Department 
Chief Conservator of Forest (Evaluation), Maharashtra State, 
‘Van Bhavan’, Ramgiri Road, Civil Lines, Nagpur - 440001 
0712-2556945 ccfevaluation@mahaforest.gov.in 

Sir 

1. I am practising Advocate in National Green Tribunal. I was also Environmental Consultant for the last 40 years. As
per the conditions of the ‘Environmental Clearance’ and ‘Consent to Establish’ OR ‘Consent to Operate’, many
projects and industries need to do plantation. Tree plantation in the Buffer Zone or plantation as a barrier has to be
done at the site only, along the boundary or periphery.

2. However, project proponents / industries do not have required space in the vicinity. Moreover, in case of temporary
projects (like RMC Plants that move along with the project site) there is no permanent establishment. Road projects
are completed and the contractors leave the site.

3. The project proponents are ready and willing to entrust the funds to reliable Government Authority. e.g.
‘Compensatory Afforestation Fund Management and Planning Authority’ (CAMPA) under your jurisdiction. Many
industries wish to do it regularly, voluntarily as a social obligation. We generally recommend THREE-TIMES
plantation in lieu of the trees cut.

4. I came across a beautiful document prepared by your office in August 2018. [‘रोपवन नमनुे व रोपवना संबंधी¸या सचूना’,
ऑगÖट 2018 ‘महाराÕů वन िवभाग’, मु́ य वनसंर±क (मÐूयांकन) महाराÕů राºय, नागपरू]. The industries are ready and willing to
pay all your charges as per the schedule for plantation to be done by you and care to be taken of the plantation for
next 7 years.

5. The location of plantation, local species etc., can be very well decided by you as an expert Government Authority. If
the place is chosen nearby OR in the same Taluka, it would be an added advantage.

6. If you kindly convey the procedure, there are few cases in hand, where I can immediately ask my Client/Industries to
deposit this amount with your local office OR as may be directed by you. May Client/Industry would just need a
‘Demand Note’ from your office and then subsequently a ‘Plantation Completion Report’ informing number and types
of trees planted and location of it.

7. As a social cause and contribution, voluntarily, I am also willing to pay Rs.1 lakhs to your department, for tree
plantation to be done anywhere in Thane / Pune Districts, where I live.

With best wishes and regards, 

Raghunath Mahabal 

Copy to: campams2010@gmail.com; pccfhoffngp@mahaforest.gov.in; ccfwl_ngp@sancharnet.in; pccfpmngp@mahaforest.gov.in; 
apccfntfp@mahaforest.gov.in  
Shri. S.G.Tembhurnikar, CAMPA, Principal Chief Conservator of Forests, Off. 0712-2556944 F0712-2550675 campams2010@gmail.com  
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All Marathi documents are part of the submission only. 
If Respondent wants to rely on this document, 
then Respondent will provide a separate translation copy 
for the same. 
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